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[The Deputy Chairman]
whether the Member who abstained
from voting ¢ap be deemsd to be
presont and voting within tn¢ mean-
ing of the article, In otner words,
the point is whother the absteént’on
corld be counted ‘n any way for
the porpose of voting. -That is
wbat exactly you want, It is esta-
blishvd thitabstentionsin any voting
are not taken into conmderat;on in
declaring the resrlt on any question.
A Member who votes ‘abstention’
either through the clectronic voie
recorder or on _ voting slip or in

any other manner does so only to "

md1catethat his presencein the House
and his intention to abstain from

voting. He does not record his

vote within the meaning of the
words present and voting’. The
expression ‘present and voting’ re-
fers to these who vote for ‘Ayes’ or
for ‘Noes’ and not to those who are
merely present but not voting either
in favour -or against any quastion
-before the House. This has also
been the practice in this House in
the past so that whenever Members
have abstained from voting; they
have not counted for the purpose

of declaring the result of & Division;,

Even in an election if you abstain,
your vote will not be cornted.

(Interruptions)

SHRI LAL K. ADVANI : In

a General Electlon or in any other
¢lection, there is no such column
as abstentlon -In- this ‘particular
case, we have a formal column’ like
abstention. Therefore, this ques-
tion arose. But I accept whatever
you had said. AsI said at the out~
set, I am not willing to incorporate
50 many perverse provisions in the
Constitation today. No,

ey ———
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IraemlE ¢ Rt AR fm

. w19 Frar g fafre Afwgar &

i fRar § 5 oA @ gaw w
i)

ot wama frwr (fagre) : &m
3wa€%ter%a‘rq'aw'ra1
3 Afm & far ags ¥ gn_gEw
tnarE FT &, Tg sﬂ a At & gra

1

Iqewafa: 0 19 'snw 7
Fg @ §! AT A FFar argad @
[IY TSI F OCATC

ot wgER fase g @i
@ gk FAF woar fawr @
gT & aFal ¥ Ay sEd at a0TIT
ST fr' & S|

W A g weE (9 AT
FEAIR) C . WIE . A1 gk w0
&7 I3 a7 fam €T 1 aFAY ﬁﬂ \
(swaaw™)

ot et f Ll ar’rlﬁa
#e® fear 24 =g s | =@ fw
Tl w7 fifsg ar F3 faur !
(s7aaw) \

[a'wauwm (st &, AecrqraTE)
qrsrEtT §g 1]

ot wguAx e Sursas wgEa
g w1 SUw AdT ¥ ¥ AWEw
78 wreF faq @ wewt gy

THE VICE = CHAIRMAN
(SHRI V. NARAYANASAMY) :
Order’ please

 of% SgUm fww. JqreqeT WEIT
dfaar dwww & fag oY faor gw
et & qUW A § ... (W)

THE VICE .CHAIRMAN
(SHRTI°' V. NARAYANASAMY):
Order please. You can cortinue,
Mr. Misnhra,
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ot gguAR fAw : AgRE, ATE
agt gT g §, I AT F a9

g gar wfsgar, @9 aF @ ¥

- ferg arr dif ) u'a'r ST vrrfar g,
HTET a’n '

| gqreme wERw, # ag A W'

qr f% 7@ S WA 9W199 & WY
¥, anifesr & dqg § WY &Y

dfperm gmiaa fawr mg § 9AH

3% w8 Wauw &, Sa-frafad
gatg A, efemm-arfeardr =i afe-
Al & fqU A1eE Y, §5 W N
aegr g AT gamal ;I Aq-
mifermit % g5 afewrd @ wagE
& @At WA A AT D ASHY @
M g e FW O§ fpar oA

0y W & gFar) arar a8 &

ff nox 29 F 9:{?'( st g wrfad
ST €, Fg G9ad T9 @ W@ i
gt garaat & AT Tt & S g0
-7l 12 a@ ¥, . 14 A
T afl gu §) agwfasnl Foan
% owmar g & syl 17-17 g
& qu & wiaw wieg usat ¥ A
;ra“r g g mig wax 9w
a1 fagaF wAr Ad & & ki
a”rar ST @war § | afRT St mc
wiEr <sq #, dar dutw &, ¥
g, wig ¥, agt g foafds § |
%n IT AR T T HAIT FT
frar &1 fax M =z g7t &) AT
@ fr 73 frafma sars g #ic
araw fRar «rg, @Y @ 9T A
g fawre fFar @ -@aar 9y wWE
Y fug fawrwita @, ag ag & f&

44139 AT Aqearfasr g dfqgm

¥ sigr w@e fawe § &) @ foee &
WA A FI qg FET GTHITHT
Fasw a1 5 I/ wsy @ &
qIgT & W F fag wmr sd
ity g FiFe foe d 7@ &

A IR AIFF IW@ F T §IAw

AN, IaF AWl ¥ d&r Sgar 4qr
fr d9taE A 4RI WY -
grfasr o wigte foee & €)1 qar
i & wfag gw W frdw
W ¥ fau arew gu € moww
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W AN F e ¥ AqT IWM.OH
wifa el F@&T § & W oaw
aﬁwa%ﬁitmnﬁrﬁ-ﬁ
gt nfgsre fag 1 Jfes gard
T g@wI X g W@ § f5.usm
I & afgFr N aﬁt‘sa I
@ 2\ FEy g A} e o
aEr a’r qit & 5 Y. uSq gTEIR
M F g gt g awam -
I7 faars s Jar &g Aew
m:% & f& g g N g
# w7 fzar wmg) ag www FQ@
qIN ¥R ¥ A Wlg g &1 =9
fagas & wa¥ fos zad) & @faa
aw Qar v faafas g &,
gieam-mfaardy  =i< . ﬂfzmtﬁ H
Armw A ar Fa?r“m saqEqT FT
qEgT g a1 g fqEaF gAY qedd
¥ 7t arar J¥ gad foar & f
fradt ATl a3 Awarfasr - ar
Frafkers, et ? A zraT @wir ar
T ZrgT gt ! & fiara nrfez
#qr 1 I gER § dregedfe
FO T U g ¥ mfes
aTE 2% 7 Facha wr #y
gar? Sy 3 gerar WMt ¥
qrQr &g TR & qdr € fmr%
I AawT agar af ¥ TE @
qawg guqr & e ey a'tum"t
dgragl T Awenfasst & aﬁnﬁ
& AT TR A Rk
% @ T Sud) g M aq ar:; '
aqar % ﬁ; TF g FIN TEY 9%

AT :E YA G -
3

rrrﬁﬁr i\‘ & @ iy,
Haw S @R wfgg T@
73t faar gar,. 297 g1, i qg@K
tra%ﬂﬁra'%r ary fg .9y, g
X 2fga Y Fal a8 AT T 24~
avgT e afas W@y wiog
FUSI FT 9IX & WAT, §EU %
T Wyt Tg &1 @ faar soay
RN9YT B 1. qE TE TOFI § 7 Ag<
AT ATET & TS AT FTAT

& W Wty 9 wq & & frafae

& wic ghewdi-arfeanfadt, wigami
A AT 1 1wE fag wis ey

'@ £aq FrAaTT @, frry 'gad fag
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[ o ﬁm]

qIT §1 g Al A wWER g
8 qra FT ¥ §, U F TN
e ¢ fr Y gor § Sawr fadan-
T fFar S U FIFIT G
- %ellg @IFIT ST S oAWrEA T

“gaf &, ag z@ar afaw @ Tar @
- fF @ g W ogE W fgear
Twl & w9 @t wrar @ gwfag
WX FH Gt SNIET @, gw
C%Ed qw ¥ § e AT gaAr
@ wn fadaw ¥ 5 faafua g
gl, eftoa-nrfeard), wfgamnic & fag
ofgsrz § ar g Y F FEUN

-~ ® A QW AT gadd w3 afey
a9 § T qAT FT T I

&

g TR gg mar § fFoGdn ¥
@t g Y fF - _
Yove me and love my dog.

aigk TR sEwl ¥ fag faad fag
g 8.4, 9T Q-O9 awy &,

ogd w§ freg A § Afew ag |

agfe. § FIX ST AT qFgAT 7
gaaT 9w § fF mre sy axard
¥ mfgwrz @ #T G FEF qw

. & .owefeg g1 a1 W 2,
W w1 emeg 71 fadw w@

L { |
fgt =y fzar R fa
BEAT FHlOE WX ©@E & qAq 4T
iy SER! AFEAr FI) A W
asd) g owat ¥ §feT oo wad
g § fF gAw qroar s &7
T @e ¥ @t FAe d qEAr
w31 § @ Fa@ g & faaw
ot qeg war & & @t oty § R
g W &g T S« 99 &
g%z gt § 5 §ze wrgAw e
gryary  §®@ 9 faare sar g1
waT w7 dar oF W Agf R ¥
Frafee gor s Ifvear & @l
A e W 91 A FT AELE
¥ oW Ty &5 oo fadllg
WETT FX @ § 1 Wl WOF FE-
¥few qve ore gfEgr ¥ e A
w1 9§ Wy srgw w@t fwan

| fa<ira -
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¥ amFr 1y fz frdw ) W
ArEfgT  F@T g IR garaat
® foq, F15d9 F fag ot oA
gt & gfafges sroaT ¥ fag,
ITH ST Srew TFEA T & oIwH

& 45 wfama §za qadde 0 &0

YaT A9 FA1 THEw FW@ fFogw
m garagt. & | fqo,  awcfrEms

¥ fag sraifasfer v qre gfwgr

& 50 wfrwa &7, Star 5 &Y o=
whgde ¥ 77 frar §, &) & gawr
U gugT FT AT WYX TR 9K
giat afsT g gow) S T
At WY a% W7 W W § fr &z
1 NYAT UF BIRAT FH@A g,
T3 EWFY qar wrar & fF a3 uw
qar fawrer & fored wqqa 7@ &)
faar wowa w1 fawwr mw @t
S TWREM A dre ®RE &
g7 Tax wftg agd a¥r FIA FT
W g 5T @i 9@ e AN g
gAY FE 1T gAT § qATA HAY FT
g g egaeqy qUANGE
& 7% & Y eurQr duramyve
& qf & AT At Fw oomr @ Ag
g gitm ®E § HIv gL @T 9T
FE ¥ Fg 94T & 4T & A
fex WY ard fag ag o= 7@ gar
f& g q9rag A I A IS
fagas & #X1 Tg Aw gE aEy
feqr | mregw A qra =), afws
faos av w1 argw gar 9rfg,

ag srax Fgf fran Ay afgami .

¥ fag faaqr, w=er «ta & gfeas-

. arfearfaat * fao fear, afsq gq

Y arAqr Argd fE o g
fradr oifaat &, 9% fag =reaw

C®T Ay IEE R A@UE - J4%

gt fear 7 wraR ag WY SragE

- 7@t frar & f& o gwrR gt Y.

d.ar, & <&@, & Sgw, §
ag waraal ¥ sl g Sar fw

- d qqtw A ogTER X fear 3

7gi widrs gwfars dar F afg-
FQ A1 g7 g Nhafafadd & nedly

- w@#®, 78 Aax fear A s &l
iz @ € 5 oguy mar @1 fadad

Far Fox ¥ fau ag faa wr’!,‘
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Wyt G918 AT AqRIfane wre.

v.ty, weatl ¥ werA <§H ay @l
WXg § 9gT 7 geawqg S SAqqvl

% wioFy sare de fyeq €
WiTa gl § SaR w frarmr

argar g\ agr 9¢ gfaw F sfawrc.
ff g7 g7 ¥ § T FgAId F-

vz 1 gafae gorgs gaar «ier
7 & AT uF H) arg faad
fog gu fady *@ & 7@ ¥ amst
wsqary &1 ufasre faawr =w9a
- wfxre sga few & wrsww uer-
qrg €. R1E. @, . FT oFFTQ wrav
g wy wsgOre A ofenr fax
€ 31 ag vamr fadfaae & | e
grrgar  goEtfear FdiwA ¥ @
AN 9T A qf & gAFr gEr &
€ &1 @ ¥ F geadT I UF

#1T §IgF WYy w@r g imfaq'

g taFT fadu 3@ )

. qF q17 6 § foast & ¥
FEAT MEqT ML S gAR IM A
favigar ) & dc fadq =y =i
7Y, agi 1 RO 7 == @ faad
g qar & &5 agt agearfasnt
¥ q719 ¥ fag #fese adl faed
5¥ 9T 20 ¥ 30 9T Aqiarfamml
¥ g} § gawdede &g 9 §)
&fpa wrea & gamaE) g3 wsar
v % fag atfwar =, @ €
g @ ol @

THE VICE CHAIRMAN (SHRI

V. NARAYANASAMY) : Your
v time is 15 minutes and that is over,

SHRI CHATURANN MISH-

RA : This is a Constitutional Bill.
You asked meand Igotupto speak.

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) ; I give
you three minutes more. Pleas¢
conglude. '

SHRT CHATURANAN ' MISH-
RA : You said-that n*ling party will
not speak. That is why I am speak-
ing. If you bad told me that I have

only 15 minutes, I would haveadjus-
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" ted my speech. Anyway, I will now

adjust. _ .

g amy ¥ w 9 fRER
7gr gAY feafa &) qf & Fn Pafaew
F1 Qfafesg 97, TaEal T -
qrfenit a3 gfasr sgar o W@r

B oAk § gEiA @@l 9T weST w7

My

© ot @ wwm wedw: (IO

st egoraw  faw : faarraam
T qifeqrde At a@ T et 9
g faa amar, =z 3y fawr agl
|1 &+ 9T 9@ 7 Y AwArfa-
ol & garg gy SAF 14 SH0IE
& sizv fpfgaa Igcha 93 7€
gt g, # AR} FPATARAT §
fe g ot ot 9af g N o=
gfaura ‘gargr 91 T AT} @l
HaTRT J Fg o1 5 gArmal M2
afuwry At adl far st =il
Fqifs gaIk 2w A fegfy qa@Y Ay
2 5 7Y gw duraEt A "fewl
? g7 &Y 7g sarw w7 gaa ) faw
3w & 500, 600gfTAl F T
T FAT & WG A 9T q
afaprr § ke o @ gW qEEA
g 5 oy gfw geamdY & T |
wive @ F@T § gEgE N
wexg ¢ fr fefwas adt &,
Frtfeeez aft g, afw @ af

g, Nw qq F@ ad @ g,

Jgar Avgy @A A A g,
gfaT gar w3 a1 @@ @i -8
g&a | g fag gragm fFar S

AR TEd oA @ e g foelw

&, ax w Y s qardt w@

g @ 9RraF FIW OwT GHAY.A

wgRa, & qrasr eqrg qatfar

wA A A ¥ qw 14 A

AT WA FAr wgar g Foad

W Am ¥ g feafy g, 99 a

¥ foar & _ -
“Economic development has

led to the growth of affluent co-
mmunity of gentleman farmer who
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[sft aqemn fost) .
"now from the rural elite and fhe
landless 11bourer continves to stru-
ggl. to maintain h1s place at the
perip hery.”

M FE A Eaa fagreF: wzar

gt arg giaw fas gafeg arR
9 f& § qfv_eR Fay ¥ fae
dTg @rAT ARy 4 AT ¥ Sfewdy
GITAT G5 A9 g qig o AT
m’tiﬁwwgﬂﬁaﬁm 8T AR 9 )
CF 74T a7 q4 T A § Eftﬂ'
wifa ¥, M7 Wawa &) M g9
# dAxl A= sttaﬁsﬁtaa} Lo
AT FHG FT GG FE @I
gur g1 g AgF gewtfar s«dima
§ fue %l T grad § W A9
fafyas @t av@w w@l 5@
¢, SeThT wNE % ACEKE (G
WY § O IFA FAT AT Y
g% S&qr -/ qIORT QrEF F I
# ag <@ g A9 A HIY FIT W
§ zafeq =wrosr qrEf Al A
Wfes w9 g faar [y 91 5w
qEl -# 7 § gasr § ==t WY
wqr g gusrfaar s9ma #r fong
& ¢ 15 9T

“As the old guard of the pre-
independence .days began to
" vanish from the pohtlcal scene by
- .sheer afflux of time the compo-

sition of the Congress Party

underwent a change particularly
in the States. The new political
leaders were distinctly: different
from thier predecessor=. They
were_younger and not steeped in
the Gandhian traditions of the pre

Independence era. Political life
" was not seen as in the days of the

freedom struggle, as a sacrifice for

the nation., Rather, it became a

political carrier and a means of

reaching for power and pelfin vary-.
ing proportions. It 'was no longer

" the lewyér or doctor sacrificing a

- lucrative prectice or the teacher
throwing up his caelling to join
politics, It was the local leader
commanding money, muscle power
and caste or communal loyaltirs
who cam: to the forefront of State
politics.,”

[ RAJYA SABHA]

" tain their hold

& ok T3
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ANy q1df ¥ 7@ vy At ¥ &
gar §1 ¥ @ty wF gl A,
ATHH  qIAT qMA,. DRE T HT
AT Wled g1 YT EMEAt
qiw Arg g@ v wlgsre Ar
FES_ &\ AT gRILSUTA W
zar ¥ fau wacasa €1 ag gwrd
foE wf & ag searfon s
RN fd & A TEIfae § g @I
g fr ofufoma sama zad dfwe
aife gear W A Wlg TWHA

S SI-@% 1 gg AFY wAG -qrEtE

TR N FA@T N FE 1 a9 §
gAY & [Fq ATy T JIEAT &
& 7 § W R 1400

-5

“Those in powet at the national

“level have been obliged to use

-diverse strategies and tactics, which
were not always sound from long-
term interests, in order to main-
on the . State
level forces.”

&, 7T gl £

fa @ 3 1 A A
& we @ mar g o avsfar
FAAT T RO F 9g T FAT.
g foor = ag fam ara s
& @ 7w ¥ gear sgr, @9 worgdd
w937 . manl. s, gheaay 'vﬁ :
Faral ST, sfreger U, FA
vaza g R g wﬂa
3 fr A9 SaFY A9a FT Ao |
ge it ¥ amm am §feh sy
fim e & A ¥ -

| gywm, e wfedr  wfeeit

F WTEW, GT F AAEH, TR
$T qrg FT ST | AR g
F oW Wfife@ | B WITET W@y
2 & AR g a g e’ e
fadg s & | waF qw § @t
farar qrgr At ot 9w & gfowr

sfzard s QT qas § x99
gealfar sfma w1 i g
W oafw O fF ww ™ awm
F BT F ogwAm wamer
q o afww ,
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wfe Gt (et wom w1w) : &

A AT miewr qldr gf 20 e

g g 3

ot wguaA  faw
3w Afma am & A 58t §
love me and -my dogs too.
¥ FAT A7 IAT T FT |
e AT ¥ Fiiad gw s
¥ fad fmT § 1 ogwr wiw
§ @A gt oHE £7 S |
ST @la Sl ;g Y 7% € @
¢ f& o @.q.sh, wifee sudy
ar st F mfee qAw WY
FOT. 5§ wiWAT- |

oY WA AR 2 {IT A3 F Y |
@ T 3@ #fd 0

= qur.—.a fast: @9 & Qv

fer miw a8 fesfiad 0f 57 78

§ | gu o aft @ feelady ¥ fawis
LB 1 udd we wrag wraamalr @)

C e v Ofwd H oad dia

AW 97 4g®  FOIH, WA &

g §SHT @ 97 fa=v Hifs¥ o
R oAYsl @ oAgAr ¥ F0d
Tog wed W g9rmd w7 MR-
mifastd  weasw goaem ¥ OE
- gURmA €T @Iy § Ay I
N WEYT F | TaTAwdr ¥ @y
ag  sla wEr g Ty dwa H, ag
wgigT WIS g | MT a5 HEd
o v § He WsA Hiw do o
F TN T¢ UE F8d & Tw gw @
¥ fadslgrn sv @ € Moy

af =wifa @ W& a§ = fawar

W} E 1w AW A T

THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY) : Shri G.
Swaminathan. You have fifteen mi-
nutes. . Please try to oconclude
within that time.

SHRI . G. SWAMINATHAN
(Tamil Nadw) : Sir, T stand to

_ Chaturanan

T ar -
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support the Bills wh ole-heartediy.
The respected hon. Member, Shri
Mishra, who spoke
before me, used to be very clear
and precise in his arguments. I
have heard him many times and
whatever he said, he used to be
precise in his arguments and I could
fathom whether he was supporting -
or opposing 2 Bill. If I have under-
stood him correctly, he is opposing
the Consitution (Amendment) Bills,
but once he said in his speech that
he was in favour of panchayats get-
ting = more powers because it wads
the dream of Mahatma Gandhi.

" We have been having that dream for

the last so many years. Itisa wells
known fact #nd it is being talked
‘here that in our Country pachayats
have beon having all the powers
for the last thouasand or twa
thousand years. Even in Tamil
Nadu, during the time of Chola
kings and - Pandyas, we were having
the Panchatyat system. We were

 also having the election system. |

It is not as if panchaytats were
wanted as a dream by Gandhrji.
They were in existence in this
country for a long time and natur-
rally when such an'amendment. is
being brought, out hon. Piime
Minister is giving life to the ancient
methods by which our country was
ruled and out pancChayats were
functioning. That is the intention
with which he is bringing it.

While Mr. Chaturanan Mishra
has been Congratulating and saying.
that he is in for panchayati 'raj, he

“has been Saying that because of the

criminalisation of politics at the vil-
lage level and at the State level, he is
not in favour of giving powers to the
panchayats. Either You give powers
to the panchayats or you do not
give powers to the panchayats. -
And then you cannot change the
system or the people who are in
politics today.

He was =also mentionping the
Sarkaria. Commission  Repor..
I do not know whether Sarkaria
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Commission mentioned only about
the Congress Party. We have all
kinds of people, whether it is a
Congress-ried State or an  Opposi-
tion-ruled State. Also those people
who were freedom fighters are almost
gone; 95 per cent have gone. We.
have only four or five per cent of
them , may be, who are alreay
aged and who are not able to func-
tion in politics. A new generation
of people has come who have their
own aspirations. 'They are entirely

different from their forefathers. They =

think that politics has to be a fulltime
job. As we all know, in those
days, politics wasa part-time job.
Either you are a lawyer, or you
are a  doctor, - or
teacher and you could still be in
politics and could serve the country.
Now a days, politics has become a_
full-time job, as you may know,
Sir. You yourself are a lawyer and 1
have my own profession. I do not
know, whether you have given up
law, but I have almost given up my
profession. It so happens, once you
are in politios, either at the pan-
chayat level, or at the higher Legisla-

tive Assembly or Council level— .

I have myself been in the Council
and Assembly for nearly 24 vyears
and here far about 18-20 years I have
found myself that hereafter it is
difficult to be a part-time politician
because once you are herein Parlia-
ment, you spend three or four months
here and then you will be going with
Committees. So most probably it
takes nearly four or five months
and when you go back home, you

have no timd to practise law. I have -
been mecting a friend of mine who-

is from . Tripura who has - been
. telling me that he was a popular
- doator in that place. He no longer
" can practise  medicine in that
place. Suppose you get a patient
there and you simply vanish from
there: and -come to Parliament,
when You go back the patient cannot
be waiting for you. And if you are
a lawyer, your olient won’t wait for
you. If you are a Charteted Ac-

[ RAJYA SABHA ]

You are a
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countant, your clients won’t wait
for you. IfI am in any other pro-
fession, it is not possiblé to .practise
that profession and politics together

~ because you have to satisfy so many

people. ‘

SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Maha-
rashtra) : That is why You have
become a professional politician ?
. . (Interruptions). .

SHRI G. SWAMINATHAN
Naturally. But I did not say “pro-
fessional,” but he becomes a fulltime
politician. There ¢an be a difference
between a professional politician
and a fulliime politician. I am
talking about the fulltime politician,
because almost all of us are. Na-*
turally, he cannot attend to both
because the - aspirations of the
people are so high that for every-
thing they go to him. I remember
a person coming to my house at two
o’alock in the night and ringing the
bell. He wanted to admit his dau-
ghter into some maternity home.
Sometimes we got people at ten o’-
clock in the night. '

One says, ‘‘Sir, you are moving
about everywhere. - Why don’t you
find a bridegroom for my -daugh-

“ter 7’ 1 cannot. chase him away

beocause I depend upon his vptes. .
Therefore, to say that there are all
kinds of people in politics has no
meaning. : :

According to me, sincerely, be- .
cause the times have changed, people
have changed, amd people will
change, you cannot have the old
days back. These days You have
this kind of people everywhere, not
only in the Congress. Everywhere,
in any place, may be criminals will .
come, all kinds of people will come.
It is the will of the people to reject
them. I cannot say that because
criminals have come I cannot have
Panchayati Raj. Tomorrow some-
body may say that communal riots
are there-and the majority com-
nmunity will oppress the minority
community—even now they are op-
pressing—and now if You are going
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fo give them power they will oppress
them all the more, Then to say
. that you will not give pewer to the.
" -panchiayats has no meaning. To-say
."that becaise crimimals will come 1

will not have Panchayati Raj will

have no meaning. Either you give
. Panchayat powers or you don’t give
" panchayat powers, once you acoept
that panchayats should have powers,

. As one who has been in ‘the
" District  Development  Comnoil
for @ period of time, I had soss that
panchayats  were  pleading with
-the  Collectors, parichayats were .
‘Pleading with the officers
were - attending the - District Dewe-
" lopment Counail meetings. Most
of them ysed to say. “The lights are
not birning. Whit shall we do -7
They will net put electric bulbs.
The roads will not have any bndgqs,
Even for migteinity cases they will
not be gblé to travel in rainy. days.
- The school will not have a teacher
and the DEO will not oblige. The
Panchayat Union will hgve a primary

health centre, but the doctor willnot -

- be given. And they will not be able

to report to anybody. This is the
kind of pitiable condition in which
- our panChayats, panchayat Unions
and local bodies are. How are you
Boing  to remove it ? Unless you
give themn power, unless You consti-

tutionalize the whole thing, it cérinot

bé removed.
. What is. happening is, once elec-

tions are to take place, the Chief

~ “Why should I
Oonduct elections ?° Take any
State Government. May be my
party 1S in power or th¢ Opposition
Patty 15 in power, whicheve? phrty

Minister faels,

may. be in’gower, tomorrow if I

find that I will not win a municighl
- dlection, I will pot hold the eleation
if I am the = Chief Minister. To-
morrow the other party comes to
-power and if T find that I will
not be able to win the parchiayat
election, I will not hold the election.
Whichever patty is there, “whither
it is the Congress Party, DM&K or°
589 R.S,—7, .
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officers who * | = nourable
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AL-ADMK; wiliatever iay Be the

. party, elections have net béen hdld, -

fiot only in Famil Nadu but ity #igny
Statés elections have not beer hsld
over 3 number of yéars from Kashmir

to Kanyakumari.

- This is a State subject where
the Governinént has to command
elections. They have not doge it.

-Péople have been saying, why power
fo hold Should b g

_ ld  elections should be given
only to the States and why it should
not be given tothe Election Com. .
mission so that elections can be held
This is what outr R
ouy . Prime Minister has.
said. - Whether you want it of pot,

- whether thé State Government wants

it or not whatever Governient you
may hive or may not have, You z't!l
vo

- have to hold the elections every 1
“years. Supposing superseded paps
- Chayats are there. Whether you su-

persede a panchayat or whatever You
may do, within six months you will
have 1o hold the elections. This is
the mandate which thd Constitution
gives to the State Legislature.

. Sit, the provious speaker said,

where is the money for me to give

‘to the panchayats ? This wis fhe .

argument.
‘ (Interruptions)

- SHRI V. GOPALSAMY (-
mil Nadu) : They are not conducting
elections. You know the States.

SHRI G. SWAMINATHAN i
I don’t know. You are talking

_about elections because you are al-

ways selective about power. ..(In-
‘terruptions) Mr. Mishra said that
they might be conducting Parlia-
mentary elections in which'I' am
interésted and you are also interested.
Eloctions dre coming. You also
know it. . .. (Interruptionsy

" SHRI V. GOPALSAMY : For
soven years the AI-DMK Goveip -
ment did not cofiduot elebtions.
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THE VICE-CHAIRMAN (SHR 1

V. NARAYANASAMY) : Mr.

. Don’t apswer his interruptions.
(Interruptionsy

SHRI G. SWAMINATHAN :

‘He s ray good friend and neighbour.
: (Interruptions)

THE VICE-CHAIRMAN (SHRI

V. NARAYANASAMY) : That
_is not the way to answer him.

 SIRI V. GOPALSAMY : Be-
cause Idon't want todistrub him. ..

SHRI G. SWAMINATHAN ;

He distrubs me from the back. And

this gentleman is speaking from

this side and I have to see him also.

He vants my time to collapse. I

a}x’ )kno,w his intention. ..(Interrup-
t o . .

The point which Mr. ChatUranan
raised is,” where is the
money ? If the Centre gives me
money the State Governments will
be able to do it. Bat, as one who has
boen in the State’ Legislature for a
very long time. I know where the
money goos. whatever Gavernment
may be thers. Two-thirds of the
poople are living in villages and one-
. third of the State funds are going to
~ the. villages. Two-thirds of the
* mon®y is being Spent omn urban areas.
In the urban areas, if you take the
‘corporation areas, one-third of the
money is being spent on Corporation

" greas, one-third money is being "

Spont on municipal aréas and one-
thrid of the money only is being spent

on vx)lage areas. This is what is

-happening in our Country.

Even take a hospital. Whatever

- amount ypu give, a village man in a
panchyat will get. medicine worth 8
.na,yem‘;mse. When he goes to @
medical college hospital, he will get

medicines worth Rs. 1.20. Even in -

“medioal ocolleges, if you take a place
-~ like  Thaujnvey ffom where I co
whiok i #distriot heedquertors, in

the hospital hed, if my.man gaes

o=

You address me.

there, he will get it worth 80 paise,

.and the Madras Madical Collegs

man will get it worth about Re. 1.
Even in Madras itself there are
three more variations.” The whole
thing is a variation in this nation.

What we are now thinking is,
whatover money wo may have with
the State Government, has to be
allocated appropriately. If they are

_ .gett:':zf mongy from the Centre,
y

_bothers. - I would be very
happy if the Centre gives more
money. That is what our hon. Prime
Minister says that undar the Jawahar
Rozgar Yojana he isgoing to give
more money. - That is there, Even
whon he gives money, we are dis-
puting, “You are giving money. You

" have to give only through me. Don’t

give the mgeny. directly to ' the
panchayats.” They want monoy,
and they say that they donot - have’
money. Even the money they have,
they do not allocate  properly.
If the money is given directly
to those people boecause the Cen-
tral Government is  afraid that
the money will not reach them,
they say, “Don’t give them monay.”
What is the argument, Sir ? - They
accopt the Finance - Commission.
They say that election has to be
conducted overy five years. They

-Say that panchayats a&ie very neoes-

sary. At thesame'time, they say,
“Don’t give powers to the pan-
chayats. It create. criminalisa-
tion.” I am not able to understand
any of the arguments because the
whole aTgument seems to be confusing
about whether they are for it ar not..

If. you are not for the panChayats

getting powers, tell it frankly that
You don’t want ¥owm‘s to be given
to them. Tell it frankly. But don’t

t your arugment and say “‘but’’

) g:d “if”; How meny ‘‘buts” and
_how many *ifs 7 Everything has

become a very Confusing affair.

So, from this point of view, -
Sir, I very strongly advocate and
very ' stro ort- the Bill

y . supp
-because 1 feel that through this



Bill there will be a great change

going to com:in this country,

What change has not come over
the last 40, 50 year period, what
has Been dreamt by our farefathers,
what has been laid down in the

Constitution, this very fact has

been brought by our Prime Minister.
' Heis.going to usher in & new India,
I assure you. I am not from the
Congress Party. I am taking

out of my. conviction. A new India

is going to be ushered in. That
is my firm conviciion. I strongy
support the Bill. oo

‘Then one more thing I say.
Certain arguments have been given.
One or two.I may also like to
give by the experience of Tamil

" Nadu. There are certain sections
in this Bill two sec:ions which I

would like the ‘Government to
deeply consider. One is indirect
olec:jons to Panchayst and Pan-
‘chayat unions. Siri in Tamil Nadu
wp have direct elections to Pap-

chayats ang pancliayat = unions. '

- Panchayat Presidents and Panchayat
Unijon Presidents are directly elected
in Tamil Nadu. Here, Sir, accord-
ing to your Bill, there is indirect
election to Panchayat and indirect
elec.ions to panchayat unions. They
are intermediate bodies. So, I
wish, Sir, you consider whether
there should be direct elections
to panchayats and whether you can
give pawer to the States to dectde
whether it can be a direct eleation

or an -indirect election because -

the mode of the election will depend
-upon the ethos of a particular
State. ‘We were having indirect
elections, and later we found that

indirect election has brought in so .~

" much of trouble, so much of
corription, so much of lifling
people ana trying to do these

- things.- We changead the whole
thing and .we held that direct

_elections to panchayat Presidents
will be much better. Sir, I wish
you considered this_ point. It s
a very valid point, Sir.

Another very valid point tm I
would like to. point out is this.

- Panchay at.
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. The Panchayat Presidents are auto- '

matically members of the panchayat
unions . and the panchayat union
mzmbers are automatically members
of the District Development Couas
Gils. The District Development
Couneil consists of the Panchayat

. Union Presidents. It consists also

of other people from the municipalis
ties and the Members. of the Legise
latures also. With veting rights
we dre members there. Now,. Sir,

to-your Bill, the Pancha-

_yat Presiﬂents willnot be members

of the panchayat unions. The
Panchayat Presidents will not be
members of the District Develop-
ment Council.  You are going
to-oleot them directly a representa~ -
tive from the - panchayat to the
panchayat unjon fromthe pancha-
yat union to the District - P~ -

| ment Council. That is what you .

are: going'to do. You have also
%irye:n powers that the Panchayat
idenis and the  Panchayat

" Union Presidents can . also -~ be

-nominated either to the panchayat
union or to the District Develop_-

- ment Council.

What may happen is that it
may lead to “diarchy. ‘There will
be one representative to the Pancha-
yat Union as a representative of the
There will also be
the Panchayat President withcut

_having a voting right. He is a

man who is functioning there as
President. He knows the ethos
of his village. He knows what

. actually he has to do. He, if the

Government. passes an appropriate
legislation, may also heoome a
member: of the District Develop-

‘ment Coungil. But still he will

have no voting - right in the
Panchayat Union. Only a dirctlcy
elected Member will have a voting
right and this man will be without
a voting right. These are the two
very points and 1 wish you to

"~ consider them,

- About six objections have been
‘raised against this Bill. One of
the hon. Members who spoke here -

- during the last session, rajsed one

-
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objection that this Bill has been

passed in the Lok Sabha without
the -.Opposition Members having
given their _views because they
had resigned from the Lok Sabha.
On this ground they feel that. the
Bill does. not have legistimagy.
If somszbody resigis ana goes
away from the Lok Sabha on his
own accord as . the Opposition
‘Membars have done and if a Bill
is passed their logic regarding
claiming the Bill not being. legiti-
mate is not.unceerstandable.

The second objection raised by
them is that the Opposition Members
have not been  consulated and
therefore the Bill does nof have
legitimacy. The Prime Minister
has replied on that point = sayi
that he had already consult
the Chief Ministers of varjous
States. He called them at a

" . mezting and had consultations with

. them. So there is no point
in their - raising such

an objection. . . The Chief

Ministers are great , Opposition
leaders. My Chief Minister when
he wasthere hewasthe Opposition
leader, Even though I -am hers
as an Opposition leader. I was
under him. It is because he has
nominated me as a leader; I am
~here. My State Chief Minister
was asked to .come here for cen-
sultations. So,the objection - aboyt
not consulting the Opposition
leaders has no meaning because
the Caiet Midisters of - Various
States, including those of the
Opposition ruled ’States were
asksd to coms for consultations.
If they have not coms it is their

decision. The most important point -

is whether they had been asked’
to come or not. X

Another objection raised against

this is that the basic structure of
-the Coastitution is being affected.
If they have such a feeling they
should go 1o the court and" the
" court will strike it down if it
* is 80, Naturally no . Government

in ity sedses would bring is suck

a Bill. The Centre nas got it
own legal -advisers who advis

- them' whether the basic structutr

of Constitution is being affects
or not. The instance that” wa
quoted was regarding the propert
of a parson. The property of
person is a private property am
if somebody says that his propert:
has been "a.f%,ected that is somethin;
différent. [ do not undertsaw
this kind of an argument bein
applied here. It is up to th
Government to find out whether i
has get legality or nof. If “th
Opposition leaders find there i
.no. legality they should goto the
court. The Supreme Court is there
and it can strike it-down if it feels
that the basic siructure of the
Constitution is being affetcted,

Another objection raised is that
there is no stric! demarcation . and
that the Stgtes powers have been
eroded.. As one who has been
advocaiing for powers: of the

"States for .a. very long time, I

rsonally .feel = that they
have not been affected. Here
& sort of indication has becn given
to the States that these -are the
powers you allocate to the various
-Panchayat unions and - district

. coungils, Ttisasort of instruction

‘under - the Constitution giver to
the States. As long as they obey
it nothing is goihg to happen to

~ them. Nobody has gone away

with your powers. Siill you are
lord of the Panchayais and still
you <can supersede the Panchayats.
Still you have powers to conduct
elections to the Councils, So,
to say that the powers of the States
have been taken away is a wrong
argument. The Opposition parties

" are taking such a stand because

they don’t like such powers 10

- be ‘g_ra._nted.

~ Pinally I would say it is a
very innovative Bill. It is going
to bring-ip a new era ip the
country. - We are -all . looking
forward to securing greai- achieve-
ments - especially in. the villages
this Bill is ‘passad, We - hope -
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this will give them better amenities,
bstter funciioning and better autho-
rity over -their own life.  So, I

support the Bill on beha.lf_ of my -

party.
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- SHRIMATI  BLJOYA ' CHA-
_ RRAVARTY (Assam) : Mr,
Vice-Chairman, Sir, I feel and
it is also true that no politically
conscious people will  oppose
the lofty principles of Panchayati
Raj system in the country, It
was there and it will 'be there.
But we cannot ' support the
deformed Panchayat Raj Bill that

" {s presented here in the House.

-not  have

We cannot suppott the line of action
of the "Government so far as
the 64th and 65th  Amend-
ments ~ of the  Constitution
are concerned. Bills  involving
great national interest  should
ulterior motives.:
But now it is clear that two
Bills smack of the interest of the
party in power. We have seen.
that the ruling party here in its

haste  for. reaping  political
harvest “in this election = year
through an Indian brend of

perestroika 'is going to destabilise
the very federal structure of the
Country. Sir, T feel that most of
Members ~ have expressed - their
views that a2 major legislation

- involving the basic structure of . '

the  Constitution, presupposes
countrywide discussion and delebe-
ration, Moreover, expert opinion
of legal limunaries and reference
t0 & Select Committee for

thorough  scrutiny of  the
Bills have |been -an im-
perative . necessity. . People’s

opinions are taken lightly. I want
to ask the Government , why they

- are showing haste in passing these

Bills ? We are not going to wage
any war with “the - Panchayati Raj"
and Nagarpalika Bills against®
any foreign = country,
Sir, I am ' constrained to. say
that the Members of the ruling
party are mnot at all serious
and not at all concerned over
the technical and Constitutional
aspects of the Bills, In their
s_p,e'echt_:s‘ » the ruling party
‘Mombers here flung epithets to
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the Opposition  Members  of
course, to speak in the lam-
guage of the Prime Minister,
- Mr. Rajiv Gandhi, “beimans and

limpets” are there. If they are-

not mindless Robots, they cannot
come out of their mental grooves.
These limpets even turn the august
gession of * Parliament into - a
- _national conference = of “Wak
wah” party. We all assert
here that there is no controversy
in the country about the mece-
ssity of reinforcing the Panchayati
Raj and other local bodies. There
is no - comtroversy in  the coun-
_try about making these institu-
tions more effective, ~ vibrant,

representative and vesting them .

with adequate power and finan-
cial r1esources and .administrative
authority, But what are these
"Bills presented in the House 7
These Bills are simply meant or
political convencience of the ruling

party.

"+ In my . state of Assam, our
Chief Minister, ShriPrafulla Kumar
- Mohanta, wrote a- letter © to
the . Prime Minister regarding
Panchayati Raj system, I quoté ; .

“We welcome the objective of the
strengthiening of the local bodies.

In fact, our Government has al-:
ready introduced decentralised plan~ -

ning at the sub-divisional level in
Assam for bringing administration
closer to the people. We have al-
ready cnacteq Assgm Panchayati
Raj Act in 1986 making prbvision
*for three-tier Panchayati Raj system
and providing adequate represen-
tation for women and Scheduled
Castes and Scheduled Tribes at the
various levels.” '

It is clear that all non-Congress (I)
States in the country have taken
thesé basit issues of decentralisation
- of powers more seriously aad sincere-
- ly. Wa have seen how Andhra,
- West Rengal, Karnataka and other
Stat*s have attained tremendous suc-
- cess in their attempt to davalnf
. yesponsible local bodies more ad-

roitly than the - Congress (I)-ruit
States of thecomts{‘ “We hay
ample proof how in UP and Biha
these local bodiés are turned int

+ dens of corruption. Shri Chaturana

Mishra stated this fact, At a tin
"when the existing constitutional pr
vision werks commendably well an

" the process of decentralisation .

nowhere disrupted, this legislation
at the cost of the State’s autonom
is 4 monymental blunder on th
part of the  Central Governmen

- In this connection, I would like t

refer to the report of the Sarkari
Commission,  The Commission' sug
gested three alternatives. First i
a law may be made on the basis o
a model Bill, prepared on the basi
of consensus at the forum of Inter
State Council. Secondly, by a lav
on the subject, made by Pacliamen
under Article 252, with the ‘consen
of -the legislature of the State
‘Thirdly, by. Parliamentary law uni
formly applicable throughout India
Sir, adoption of number. one anc
number two alternatives 1equire n¢
amendment of the Constitution, But
the Commission very clearly 'said,
if the Government wants to make a
uniform law, it has to amend the
Seventh Schedule and take item

‘number 5 ot of the purview of the

State - Legislature. Sir, - the Prime
Minister-glid mot exercise or try to
take. recourse to. number one and
number two alternpatives and get
either a model Bill prepared in the
inter-Governmental Council or in the
National Development Council th-
rough -or congensus of the State
legislatures. By the.piésens amend-
ment, through an indirect process,.
the autonomy of the States is going
to be affected badly and the road
to corruption would be open without
check at.-every--level. When  the
Government-tallgs about devolution:
of power-to-the-peopls, the Govern-
ment should see that is proper
devolution of power at the State
level also. There can be no devolu-
tion of power unless-the Centrs

- respects the devolution of powers to

the States. The Centre is preaching
all the time of more powers to .the.

" .peoplé, We too desire that the people,
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increase in the expehditure has not

should exercise power. on their
own but there is a consti-
tutional process of devolution of
. power to the people. The Cential
- Government can never bypass the
States while going to devoive power
" to the people. The Government
that slowly and gradually curbs
the constitutional power of the States
can never devolve power to the
people in the true sense. The process -
followed by Rajiv Gandhi here puts .
the federal fabric of the Constitution
in jeopardy. We all know it ‘and it is
~ felt by the people in general. The
principle of decentralisation has been
grossly abused and the very spirit of
the Constitution of India hds been
dragged down by the morally bank-.
rupt Government here. Secondly, T
want to mention here how the
~ Prime Minister thinks that the Com-
troller and Auditor General would
: ge able to cover lakhs of Panchayats

" -and thousands of Nagarpalikas in |

- the country in time. It is" known
to all that the CAG is already so .
hard ‘pressed -to .examine different

public corporations and other Go-

vernmental departments that it nor-
mally takes six years for him) to
submit the report. By that time, it

becomes virtually meaningless. The _
-third -aspect ‘is about the fimancial -

memorandum, Rules and procedure
say, a_Bill involving expenditure
shall be accompanied by a financial
: memorandum, whiech - shall invite.
-particular - attention to -the clauses

- involving expenditure, and shall also

give -an estimate of .recurring and
‘sonrecurring  expenditure. - What
*does financial memorandum say ?-
T do not want to explain it because
“of shortage of time. The provisions
- "are likely to ircrease the workload
af the CAG as well as the ‘Election
" Commission. The Election Commis-

sion needs augmentation of their
- staff. Without going into the details, -

| ‘73@ P.M,

they cannot -spell out the Ilikely
financial burden involved in it. From
these pointd we sce that the tikely

- bil
- ok ‘
- nounced in the country. Then there

will be no time to correct jt. I

been clearly mentioned. This is a

.measure brought in such haste that
it betrays the insincerity on the part
‘of the Central Government. More-

over, these Amendments make way

- for level-jumping - in the adminis-
trgtion. The rationale of devolution of
power and control of one layer by

another just above it have been
completely thrown to the winds.
As a consequence thers will be an
incongruous situation in the States,

-at all the local levels, in the a.Jmn-
ikas

chayats and. in the nagarp.
throughout the . country. If these -
measures arc introduced, the insta-

isr and. incongruousness in ad-
nistration will become.more pro-

assert that this Government.should
not go in for these things. I empha-

* tically say that th¢ Government
‘sHould withdraw the Bills as eatly

as possible. (Interruptions). Prime

~ Minister Rajiv -Gandhi is a great

lover of suger-computcrsand -elec-
tromics. Probably he wants to cortrol
panchiayats and nagarpalikas sitting -
here in New Delhi. I think it is' 8
sort of madnessto hring these Amen-~
gments. I would-also like. to say
that_even if the -Bills are pagsed—
we Wwill not allow them to be passed,
we will defeat them; .even assuming

* that it so- happens that they are

pssed—the - Centrg  will ‘havé no
guthorit"y with regerd to panchayafs
‘and nagarpalikag and they wil con-.
tinue to remain under the sole and
exclusive authority of State Legisla-
‘tures. Then, what is the use.of intro-
ducing the "Bills. 2 The Centre will
gﬂ be subverting and tampering
:Kitz the Constitution of the goyntry.
‘1o this connection, I would like to
'?ye a final watning. One-must not
orget -that history 'is like a” very
cruel retaliator. It excuses nobody
and when it starts retaliating it does

T -mot stop. Thank you. . = - -

K SﬁRl SHABBIR AHMAD SA-
"LARAI (Jammu and Kashmjr) : Sir,
both the Constitution (Sixty-fourth

-
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Amendment) Bill and the Constitu-
tion (Sixty-fifth Amendment) Bill are
intended to amend the Constitution
so as to provide for establishment
of panchayats and also to provide
for the working of these panchayafs.
They also seek to provide for nagar-
palikas in urban greas. The basic

idea behind these Bills is not in-

controversy. Even the Opposition
as well as the Congress in power
thinks that there should be devolition
of power, the power to deccide, the
power to implement. But the whole
atmosphere is charged wih suspicion.
There is a suspicion that this is
being done with a view to erode
the powers of the States and thereby
" to bring in more of a unitary form
. of Government than a federal form.

" And for that purpose, references

have been made to the provisions
of the Bills as passed by the Lok
"Sabha. The Bills do contain provi-
sions whereby the Central Govern-
ment has provided for the control
of the Comptroller and Auditor

General of India as well as the -

Accountant General. Now, that sus-

picion can be removed by providing

that the State Accountant General
. can provide for the accounts™ and
for the audit of these accounts, So
far as the criticism that the Bills have
taken all the powers and have decided
everything and left nothing to the
State Legislatures to decide is con-
cerned, 1 think there is not much
- of substance in that, : '

A reading of the various sections
of the Bill would show that it re-
gmtedly says that the State may

y means of law passed by the State
Legislature - provide for such and
such contingencies whnich are en-
visaged in the Bill. Now, therefore,
I would submit that State Legisla-
tures are not totaily left out of the
entire working of the panchayats
and their establishments, But so far
as our State is concerned, we have
our t?t::n Panmct and our
constitution. Agcording to, the, con-
stitution, of Jammu and - Kas

the pancheyais are to bq.'es:a'ﬁﬁ' hed

and wo have established the pancha-
yats. Therefore, there is the suspicion
that whatever powers remain with the

. States are being taken away. But

this suspicion takes the place of
reason. The Bill as laid before the
. honourable House require certain re-
consideration -

For instance, I will invite your
kind attention to the provision in
the Bill which requires re-considera-
tion. For instance, at page 3 you have-
section 5, which says: “The Chair-

erson of a panchayat at the village
evel shall be chosen by election in
such manner as the Legislaturc of
the State may by law provide.” and
(b) a Panchayat at the intermediate
or district level shall be elected by,
and from amongst, the elected mem-
bers thereof.”, : :

I would submit that clause (a)
of section 5 should be re-cast so as
to say : '

“A Panchayat af the villdge - or
intermediate level shall be chosen
by election in such manner as the
. Legislature of the State may by

law provide.”

Similarly, in section 243C(1) it
is said: “Seats shall be reserved
for the Scheduled Castes -and the
Scheduled Tribes,..” But it does not.
talk about backward classes. There-
fore, I would say :-

“Seats shall be reserved for the
Scheduled Castes and Scheduled
Tribes and other Backward Classes.,.”
This is one of the criticisms which
has been levelled against the Bill
by one hon. Member, And I do
think that this amendment in the
bill i necessary so that other Back-
ward Classes which ‘are as impor-
tant and which need as much of
attention as do the Scheduled Caste
and Scheduled Tribes should also

_ find reservation. This should be

provided in the Bill and this amend-
‘ment is. necessary. '

Further, I may. take you to  the
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.other provisions. For inscance, we
have been saying much about the
load of cases on the subordinate

judiciary as well as the load of -
cases in the High Courts and Dis- -

‘trict Courts. Undoubtedly, thou-
sands of cases-are piled up which
have not. been decided, with the
" result that the faith of the people
in the judiciary is shaken. Apart
from. other 1easons, onc of the

reasons is that for years together

.cases are. not decided, so much so
that people get disgusted and leave

the courts in disgurt. There are cases

which are pending for 15 years.
Aftar 15 years when the case is taken

up, even the client or anybody else-

is not -interested in the matter,
And when a matter is decided after
15 years and we write to them to
come for judgment, we do not have
any response. Perhaps those people
have perished in the process. This

is the condition now. In fact, we"

have. added to the burden of cases
in the courts and to the misery of
the people by not filling up the

vacancies of Judges in High Courts .

and other courts. In the State of
Jammu and Kashmiir there are five out
out of eleven posts which are vacant
. for years together, which have not
been filled up. But we have promised
to the people to provide them speedy
and cheap justice. That could have
been provided by means of these
Panchayats. Panchayati " adalat is
nothing new for India. Panchayati
adplat has been in existence. In
Jammu and Kashmir we have got

Panchayati adalats, Those Panchayati-
qdalats declde criminal and civil

matters. Therefore, I say that in
Section 433(E) or Article 243(B)

where you have said: Subject to the

provisions of the Constitution, the
jslature of a State may, by law,
ow Panchayat with such power
and authority as may be necessary

10 enable them to function as an
imstitution of seif-government, such -

lew may contain prowisions for the
devolution of power and responsi-
biJity upon the Panchayat at the
appropriate level subject to such
condition as may bespecified thepein
with respact to. (a) the preparation

18 OCT. 1989] (Amdt.) Bﬂig,ma © 210

of laws for economic development
and social justice and (b) implemen-
tation of schemes for economic de-
velopment and social justice as may
be entrusted to them including those

. in relation to the matters listed in

the Eleventh "Schedule. I say add
(c) saying establishment of the con-
ferment upon Panchayat adalat or
nyaye adalat. The jurisdiction should
be to try such.criminal and civil
matters as may be entrusted by the
State Legislaturg., This is forgotten.
(Time Bell rings) 1 don’t say that
this has been done intentjonally.
But somebody has forgotten it while
it was being drafted. It will be very .
good for the people of India. It will
be very good for all of us. It will
be very good for those people who
are suffering because their cases are
not being dccided and for our
future. Also it will be good to
inspire confidence amongst. our peo-

- ple that we give power to the people
. to decide smaller matters as has been

done in many States and we establish
nyaye panchayats. This has not been
done here. It struck me that after
this Bill -has been framed, this
thing has been forgotten although
it is the avowed policy of the Con-
gress as well of other socialist parties

‘that we shall have such Panchayats

as can decide matters or any con-
troversy between the parties which
are of a smaller nature, smaller
offencés and smaller revenue matters
in order to give justice and snecour
to the people. .

¥ will also invite- your kind

. attention to Article 243(H) in which

the power has been vested in the

-~ Comptroller and Auditor General

of India to audit the accounts of
Panchayats, -This has created a
serious suspicion and rightly so,
There are obviously available in each
State we call ‘Accountant General’,
Can't they do this job ? If you

the purse in the hands of the Central
Government, you give birth to sus-
picion. Let us not give birth to mis-
givings. Let us do something which

. can make the matter easies for

those, who feok thet their.' pawers
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are being taken away. The existence -

and continuance of thé federal struc-
ture demands that they should do
it with a broader mind. We should
not throw the baby with the bath.
The ‘purpose is that we should have
Panchayats. The purpose is that

we should have devolution of power. -

The purpose is that disputes amongst

- the people should be settled at the

grassroot level without going into
costly litigation, without going far
away from home and without ex-

pending so much of ‘money. 'If that-

purpose is to be served, why bring

in these clauses which create friction,

which create suspicion, which create
a sort of tug of war between the
States and the Centre ? (Time bell

rings).

We support this Bill because it -

has a laudable purpose. We support

this Bill because it is enshrined.

in the programme of Naya Rashmir
of the Mational Conference, because
it provides something which we have

implemented in the State of Jammu

and Kashmir. But it does not contain
those good thungs which shoiild- be
there. Th refore, I will submit with
all humility that all these am:nd-
ments to which.I. havc referred: to
the Members of this august ‘House

. and. to which--I hive -invited the

" attention of the Guvernment and
the powers that should be accepted
and these defects may kindly' be
removed. These may kindly be given
a thought to so that we have a
better Bill and 3 better law which

can serve the purposes of the people -

of Indla.

With these words, - I support
this Bill subject to the subtmssnons

which I havc ma.de

THE VICE-CHAIRMAN, (smu ~
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SHRI MURLIDHAR CHAN-
DRAKANT BHANDARE (Maha-
rasira) : Heé is naming persons who
arenntpresentatallandwhoare
Members ‘of the other House. -
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THE DEPUTY CHAIRMAN:
Hon. Members , 1 have to make an
arrangements
have been made for catering dinner

* at 8,30 p, m.in Room Nos. 70 and 73

for the hon Members, for friends
from the Press and the officers and
staff. I would roquest the Members to
go in batohes so that we do not waste
for dinner. It is
fo1 every ope~staff, officers, watch
and ward and every body else.

SHRI G. SWAMINATHAN:
What about the time of 'vmigg?

THE DEPUTY CHAIRMAN

i 'Lot mefinish withthefood,then1 mli

come-to voti he roply will start
at 09. 30 p. m. ollowed voting. So
in between, you please go and finish
your dinner.

SHRI MURASOLI MARAN
(Tamil Nadu): Whois replying Madam

THE DEPUTY CHAIRMAN:
Whon do you want tg reply? B

SHRI V. GOPALSAMY Th‘

. ane Minister.

THE DEPUTY CHAIRMAN:
That will be for the Government to

. decide.

SHRIV. GOPALSAMY Youare
really great, ‘Madam.

THEDEPUTYCHAIRMAN The
Prime Minister willreply. Today what--
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SHRI CHITTA BASU (Weit -

Bengal): Madam, I riseto

two Bills in principle. At the cutset,

I want to make it clear that we gre

for the decentralisation ‘of power.. |

THE DEPUTY CHAIRMAN:
You continue. You are a veteran
politicien. You should not get bother-
ed by ~disturbanoe. - . ‘

{The Vice-Chairman (Shri B, Satye-

marsyan Reddy) in the Chajr]

SHRI CHITTA BASU: Sir, We

wre for decentralisation of power,
we are for regular elegtions to the

panchayats, we are for reservation for

women, we are for reservation and
Protection of the soheduled casts and
scheduled tribes of our country. We
also want to got them igvolved in the

| decision making process right fromthe

grastroot lével up to the highest level
of docision-making  machinery.
inciple, firstly because these will
mpingeuponthe basic structure of the
Conpstitution of the country. These

. Billsdeal deadly blows to the principles

of federalism gs exmplained and onu-

nciated by Dr. Ambedkar, who

. described the States and tho Union as
Go-equals and the States not being
depepdent upon the Union. These

~'two Bills directly violate that very

Soundwing?le of federalism. That

sound principle is that oursis a Union
of States. Our Union s not the pre-
dominating institution but the States
and the Union are ¢o-equal and co-

partners and they will have to fune- -

tiop in harmony and in cooperation.
As you know, Sir, the Constitu-

tion of the country has local self-

‘government and Panchayati Raj under
the State List, Entry 5. The State
Legislsturo is em to ‘make
suitable legislation for the Pancwall
. Raj institutions and Nagar Palika
institutions but now the Union is
trying to grab that power. Therefore,

| o these Bills on -
But I am opposed to these Bills on | perverted, notion of decen

- Under the cover of decentralization,
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itisa blatant abridgement ot of the States
righes a8 guasegteod by the Constity-
tion aad has all along boen practised.
It is just impermissible under the

present system of dovolution of powes. |

We have got a set system of devoluti-

on of ﬁm These Bills distort that

very dolicate- balance betwoen- tho

. States and the Centre and, therefore,
it is in contravention of the basic

spirit of the Conpstitution . If you

- would kindly permit me to say so,
Citis mitin&én
| vstitution of our country.

a fraud on the Cop- .

~ In this conpeotion I won’t quote,
Lbeoguse you won't permit meto quote

g:fuu:dy but I would onlyremind the

, recall what was said by - M.
Santhanam while he hisamend-

- ment in the Constitutent Assembly.

«e.. (Interruptions).... Tamilian
name? Is he a Brahmin?...(I»-
terruptions).. No? Thank  you
So, Sir, thisis my first reason on prin-

“ciple to oppose these two. Bills.

My second objection to the Billsis
that these two Bills display a Cynical,
tralization.

these Bills reek to centralize power

' inthehands of the Union stthecostof -
" the States. '

* My third reason for opposing the
Bills is that these Bills exhibit the in-
tention, of the Centre, 1 would sy, .
the sinister design of the Union Go-
vernment, to forge ipstruments to
convert the Panchayati Raj instituti-
‘ons and local bodies into numeroys
Union territories in the States.. They

" want to have their own islands of

power, they want to seo that the rights

“ of the local self-government bodies

and Panchayati Raj are not properly

.utilized by the people for the fulfil-

ment of their hopes and aspirations,
Byt they wantto Convert this Pancha-
yati Ra} institution into an instrument
of interference into the affairs of the
State Governments.

Fourthly, Sir, I waﬁt_ to mention
in all humility, this Bill scoks to

’
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clalm credit for re_]lﬁ’én“ﬁ’on o‘fI the -

panchayati raj sysiem, passing on
all responsibilities to.the States—
please note. “all responsibilities™—
for the functioning of the panchayati
raj system and the local bodies to
the State Governments but without
parting with any power and not
guaranteeing anything for the syc-
cessful functioning of thc panchayati

raj system and local bodies. There -

are no guaramtees from the Centre.
All responsibilities have to be borne

by the States, but the States’ rights.

aré not being gua.ranteed This is
nothing but & hoax, This is nothing
but a device' by which to hood-

wink the. people, particﬁlarly on the

elecﬁon eve.

Therefore, on these four specific
grounds I want to oppose the Bill
on prmmple

" In the course of the .speeohes
I heard the name of Mahaima
Gandhi, that this Bill ts. going to
fulfil the dre
True. - Gandhiji wrote an article
entitled “My Ideas of Village Swa-
raj”’ in the “HARIJAN”—I do not
know whether you know it—on
July 26, 1942. I had an opportuntty
of reading it. There the entire
concept is different. Gandhiji’s idea
was that the village republics must
be economical and socially self-
sufficient without . reliance on the
Government. Here you want to
make Gandhiji’s dréem in this way
that all panchayati raj institutions
will b¢ nothing bul your instra-
mients, nothing but your variants.
Therefore, you are killing the sprit

of Mahatma Gandhi. ‘Therefore, the .
sprit of Mahatma Gandhi in regard -

to panchayati raj is buing killed,
is being destroyed, is being buried.

. Now the Government wants, as
1 have alleged, to centralise power.
T give an ‘example. The Government
- has recently set up in Delhi the
Natjonal Informatics Centre. 1t has
been given the charfe of collecnonv
of dataat the blook level. Ag, off oer
of the Cenire would be placed in

(IBAIYAOSSPHAL
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‘o\'rery district to collect and ¢
puterise information at the dis

fevel and trapsmit it to the P

that - i3, the National Infcrmu

-Centre. At the District level

this computensation work and
monitoring work will be done b
officer appointed by the Centr

-the back of the State Governm

Therefore, as I hdve earlier alle
they want to make the pancha
raj system an instrument of ir
ference at the grass-root level, "
is the scheme on which the Cen
Government is proceeding now.

It has bee the habit of the Cen

Government to take more powers

the developmental activities in

States. I will give an example ;
statistics too. Way back in 1!
the National Development - Cow
decided that the valus of the Centra
sponsored schemes would be limi
to one-sixth or one-seventh of

quaritum of the assistance for

State Plans and that too in the nati
of experimental projects, suivey 3
research. That was the decision tal
by the National Development Cour
inearly 1970s. Now I have checked
the figore, In 1987-88 the total va
of those schemes, the Centra)
sponsored schemes, in the Stat
amounted to: 53 per cent of all Sti
Plan schemes. My dear friends fi¢
-Karnataka must have got the inforn
tion that for Karnataka this figuret
reached up to 103 pei cent. They wa

"~ to make in roads into the develc

ment activities of the State withc
giving them the constitutional pow
to function. Therefore, on all the
counts ¥ also feel that this is nothi

" but a device for further centraficati

of power.
Now.look at the example of t

. State Government of West Beng

You are saying that more financ
resources should be transferred to t

.d,astrict Tevel. Im West Bengal

88-80 transfers from the Stafe
the districts werg about 40 per cer

-In 1989-90, this yedr, these transfe

have risen up to 47 per cent., It Ts i}
target of the State Government o,
West Bepgal to further incredse
transfers from the Sfate to the distict
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Thereforé, it is not the State Govern-
ment which does not want+4o transfer
resources towards the districts. The
reverse is the case with -the transfer
from the Union t6 the States. I give
that example also. So far as West
Bengal is concerned, transfers from
the Union to West Bengal was 32 per
“oent -earlier. Now it has:been reduced
to 29 per cent. I think this. trend is
oqually true in all the States. Trans-
fer,’which was 32 per cent has been
reduced to 29 per cent not only'in two
years, but this is the trend. On the
-other hand the Left Front Govern-
ment in West Bengal has increased the
“amoiint of transfer ftom the State to
the districts.” This is what has been
the centralisation of powers,, What
you dfe encouraging is nothing but

centralisation of ‘power. "~

No mention has béen madé about
the recommendations of the Ashoka
‘Mehta Cominittee. Ithink none of us
‘was a member of that Committee,
-but it is for the benefit of the Hquse to
know what actually the Ashoka Mehta
Committee reccommended. I will read
out a summary portion of it:

“The logical corollary of creating
Panchayati Raj as a medium im-
perative is the need for greater
devolution of functions and aut-
hority f.om the Union to the
States”, :

Ashoka Mchta was asked to recom-
- mend for the decentralisation of powers
and rejuvenation of Panchayati Raj
system. Here to begin with that re-
commendation you say in order to
1ejuvenate, in order tg strengthen the
- Panchayati Raj system, the first step
to dbe done is that there should be
transfer from the Union to the States.
Therefore, 1 allege thatitisa petverted
motion of decentralisation of power
and it is nothing but a device of centsa-
lisation of power at the hands of the
Centre. Now, it has been referred to
that Mehta Committee also. The
Mehta 'Committee also enclosed a
mz%e% Bill. This Bill does not tally
with the model Bil]l of Ashoka Mehta
_ Kommittee’s report. In two respects
only I would interpret. The draft

589 Ru S-—8
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Bill of the Ashoka Mehta Committee
leaves the enfirc supervision, manage-
ment and. control of the Papchayati

-Raj to.the, State Governments..The
control and management all lies with
the State Governments. Here you
have deprived the State Governments

.'their rights in very specific and cruitiial

-areas. One is election, and the other
is audit. Therefore; the total monhito-
ring, total supervision which was envis-
aged by th&;gshoka Mehtg Committee
has been reduced and you have taken
away'the power of the States in two
crucial areas. The draft Bill provided
for flexibility in the structure of Pancha-
yati Raj institutions. I méan two-tier
orithree-tier. Here the Ashoka Mehta
Committes: did not recommend for
aniformity of structure. Here irres-
pective of the peculiarities irrespective
of differences which exist from State
to State, socially, politically or other-
wise, you are recommending a rigid
framework of Panchayati Raj a uni-
form Panchayati Raj which is not
applicable for a vast country like
India with different specifics, with
different particularities prevailing in
‘different parts of the country, L
think, every man who is connected
with the State realities will understand
my argument.

Now, we have got the repor of the
Sarkaria Commission. It also distcusses
the affairs of decentralisation of power.
In_the report of the Sarkaira’ Com-
mission, the question of Panchayati

Raj systemn was also discussed. The °
Sarkaria Commission suggested two
things: (1) There may be an Inter-
‘State Council to be formed and the
. Inter-State Council may decide upon
.amodel Billand the State Legislatures
ought to pass that model Bill or alternas
tely they suggested: (2) The State
Governments may give the power to
the Union Government to legislate
upon Panchayati Raj system based on
a common agreed draft model Bill
with c.nsent. Why he has said so?
1 just quote what he has in his mind.
The Sarkaria Commission had the
perception of  decentralisation of
power at the grass-root level.

“Since there is a general tendency
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towards greater centralisation of
power, there is a speclal need in a
country like India, for a conscious
and purposive effort to counter it
all the time.”

He felt that there [s a tendency towards
centralisation of power aad there should
be a conscious effort to fight back
that trend. I again quote:

“There is eonsiderable truth in the
saying that undue centralisation leads
to blood pressure at the Centre and
anaemda at the periphery. The in-
evitable result is morbidity and in-
efficiency. Indsed, centralisation
does not- solve but aggravates the
problems of the people.”

Therefore, all these principles have
been dishontoured and thrown to the
winds and it is nothing but a diabolical
-method of centralisation which is
very dangerous for the country and
the country’s polity, the countiys
democracy. Therefore, I oppose the
Bills and I want even at this late stage
they should withdraw if they have got
the interest of the country, demoeracy
and better polity of the country in
mind. Thank you. :

THE VICE-CHAIRMAN (SHRI

B. SATYANARAYAN REDDY): I
requrest the Leader of the House,
Mr. P. Shiv Shanker to clarify a point,

8,00 p.M.

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT
{ (SHRI P. SHIV SHANKER) : Mr.
Vice-Chafrman, bSir, 1 thought, I
-OWe a certain explanation to the hon.
Members. Unnecessary rumour and
panic is floating around on the state-
ment that I had made as intervention
-at the time when Mr. Advant rose o
speak. I did not say that the Lok
Sabha wiltbe dissotved. (Interruptions)
-Jast a ménute. T would like you to
-check up every word that T have said.
T-will repeat it. 1 will repeat that
‘algo. I would request you te check
ewery word of what I have said. In
‘fhct, I hawe no anthority te have said
®0.- I only said, it is possible that we

might think. P said that. Just a

minute. It means nothing. We should
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understand this simple English.
means nothing and obviously so. ]
means it is possible, it i8 not possibl
We have not made up our mind. |
does not mentjon that we are goig
to dissolve the Lok 8abha. It is n¢
suseeptible of the meaning in an
form as it is sought to be floated o
side, I thought that I should explai
my position because unnecessari!
I find a lot of people—Lok Sabh
Mombers equally the press peopl
being panicky. I thought I should
explain my position. -

SHRI SUBRAMANIAN SW.
MY (Uttar Pradesh) : Cap yo
olarify if you have any plan of disso
ving the Rajya Sabha?

THE VI_CE-CHAIRMA-‘%
(SHRT B. SATTAMARAYA]
REDDY): That is not possibl
Mr, Swamy. Now, Prof. Sourendr
Bhattacharjee.

PROF. SOURENDRA BH:
TTACHARJER - (West Bengal)
Mr. Vice-Chaifman after the Leads
of the Hous¢ explained the positio
the situaiion may perhaps not im
rove in view of the fact that whe
the Lzader of the House. a respons
ble Cabinet Minister makes suc
a statement, nobody should be blame
for coming to a coAclusion. Bi
that is nmeithef here nor ther
We would have boen more ¢oncerne
if it were declared that - even th
perennial House also should
disselved. Now the Panchayati R
Bill, to my mind, is completely ui
const itutjonal in the senise that artic
249 of the Constitution olearly la
down that if Parliament is to legi

_ lateé on a-matter which is wund

State List, the'Council of States wi
have to adopt a resolutien by
two-thirds majortty. - Then Parli
‘mettt may legislate on' a mat‘er

urgent ndtional importance an
that alsc for a particular perio
The Constitution (Sixty-fourth Ar
endment) Bill, 1989 ard the Consii
tation  (Sixty-fifih Amendmen
Bilt; 1989 bear the article numbe

by way of filling up a gap—arti-

number 243—both the Bills—¥h
same artitle rumbers goes througl
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both the Bills. The Article number
is 243. Article number 246 is the
Seventh Schedule which enumerates
the lists—List No.l is the Union List.
List Number 2 is the State List and
# under the State List, entry number
5, includes Local Self Government
including village panchayats and
village administraiion and every-
thing. There ar: provisions whieh
infringe upan Article 249 or Artide
250. When? Under emergency.
Parliament can 12gislate even on State
subjects. So far as we know, there js
no emergency just at tho present
moment. Sofarasweknowthe Rdjya
Sabha has passed a resoclution that
Parliament legislaie on such mattor of
national importance. Just by passing
these Constitutional Amendments
c¢an a patently uncensttutjonal thing
be done? Another underlying i(;;gim
js that it graveously and seriously
infringes on States’ rights on a matter
which is basic to the States and which
involves the grass-root level in the
State, a pet term of our young Prime
Minister. Of late he has taken to
talking of taking democracy to grass-
root levels and putting an end to
exploitation which are very noble sen-
timents. But gsa‘sundent_ of history,
Tamreminded of astoryinttie Buro-
pean historyin the 18th Century
Queen Mary of Austria wept constan-
tly over the fate of Polend. And it'is
said the more she wept, the mare
she took out of Poland. The Prime
Minister’s concern for the exploited
for th: downtrodden, for the grass-
root level, reminds me of that only
because the- more he expresses his
concern, the more the exploitation

inpreases, the more the condition of -

the poor becomes worse. So, with
that understanding these Bills ‘Have
been brought and theéréfore its boma
fides are seriousfy in question in my
mind. The Congress rules over most
of the States in the country. The Con-
gressin its different incarnations—
whether Congress-S, Congress-I, Con-
gress-R or Congress-J—-all of them put
togsther, - rules over a majority
of the States. Our Prime Minister

happens to be the President of that’

noble organisation, I do not like
to proudly say at this point of my life

[13 OCT. 1080]
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that I.alsoused to.be associated with
the Congress at one time. When? It
was the period of national struggle,
national movement, when it was net

1 - the resort of - power~brokers again

in the inimitable language of our -
Prime Minister, But what prevented
the Congress President during the
period 1984—89 from bringing
change in the
Congress-ruled States, from bringing
about panchayat raj there? Now,
any power you propose to the pancha-
ats will goto whcm? To the ‘muk-

as’ and ‘sarpanches’ who are repre-
sentatives of the worst forms . In
bigger Btates like Uitar Pradesh the
largest State,.and in Madhya Pradesh,
and in most of other States where the
Congress (1) rules, the first duty isto
bring something good in one’s home.
EBven after that, I feel impelled tosay,
i is a gigantie fraud on the nation
at large. That will be very wrong. The
ﬁ;oP e of the Conﬁress Pany very
{berally told that their party would
forego its timie. If the Panchayati Raj
Bill and the Nagar Palika Bill had vot
heen taken, would the Heaven have
fallen ? What is the scheme of

. things? What is in the offing? Mr.

-Shiv Shanker tcld us an alarming

- news. Dissoluticn is not alarming.

Dissolution of the Lok Sabha has to
ccmetoday ortomorrow. Our pro-
gramme was to sit tillthe 16th. But
againduringthe second day without
break, without anything, justin order
to score a point in the elictiors per-
haps allthesc things have been tried.

"~ Therefore, their bond fides aré not
- acceptable. LI :

I'HE VICE-CHAIRMAN (SHRI

*.B. SATYANARAYAN REBDY) :
- Your timeds over. Please concludze.

. PROF. SOURENDRA. BHAT-

- TACHARIEE . Alithishas beendo e

to make inroads into the domaip of

‘thzState. A parallelsource of power

issoughtto becreated. I need not go

".intothz Election Commission andthe
- Gomptroller and Auditor General.
-*AS the hon. Membcr Shri Chitta
. Basu poinied ou., it is ond qucstipn
- of principle that we onpaose this Bill -

-and oprose this Bill lock, steck and

Barrel. Theonly advisablethibg afd
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the only sensible  thing, for this
Government would be to reirace its
steps even at this last moment. Itisa
step-towards cenfrontation with the
States. Thank you., '

THE VICE-CHAIRMAN (SHRI
B. SATYANARAYAN REDDY) :

Mr. Gautam. Ten minutes.

ot mimE SEg @@ (JEQ
S3W) : ARG ITgareas  AET,

gt qargdr oS § argfead Sr |

dmga fagas $eIT T § IR
ey ¥ # ¥ fgarg @ & fag
®E W g gwTA@ A grom
gEI AW W agd gqudal g1 &fqdm
@ ¥ W 9F @i ¥ awa
cafaarr  Fmtarst & Iad faay saaeqr
& giaE fear gr) w3TeT 40
AT 9E 4 F Y srafuea fufarew
ars Wz arfefa & Jai seawq
F fag g@® A dArad w1 gEEA
foar & ag savr swgar g

The Constitution has stated that the
States will take steps to organise
village panchayats and endow them
with such powers and authority as
may be necessary to enable them to
func:ion as units of self-government.
ATFQAY, |IHFTT A FARTT &L
T oF g qr fegra fewr gs
fear s 7T & aar-ar frdewcor
§W@ I ® gidar aar 5w
T AN O qTr @ 74, NE Q@R
Frwr A Faar & qww &7 A
RE ) omfgr #w §F T A
1 faak fog dfggre § dawa
8 ¥ W FEATT TR FY ATER
€A1 9371 wIqT grec Prd iy
BT F WRT €T WAWIT  qEOEA
£ MY F fag faw gegy  fwar
T I TP WR A g war,
9% afq avt g A4 g aEd
zfew  dae ¥ Q% dar AT
B a1 waTw ¥, FATAT &Y qATY X
fyg, ®a I g7 FAX fag
qat qrear ar¥ ¥qw ¥ arg gy ad
2! afeqt & g7 A AN A
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WY st meoneit fa wE

Forar =X qU G WAL S

F AT H THT ML I q3 T
42 @rar ) AW F..9gA g

FEE A qATER T AR AN i

gAWAT FLAT WY AR 8 TG g
FOATT G LZY, AR GWISETE F
oM MG MG F JA F qHF G
¥ A &F grg gATadic wA  fas
A1 qg AT mg W qAE gAT
arg g, W a9a SHaT ¥ gaw
W& & frar & & ag fas
FIEX BT ¥ AT qF AT .40 G
A SAar & g@ wEFrT. @ &fEe
T 97 IgFr e gnafwmy 9w

wTAT AR F1 o
T fawta #al (stadt sglas
feqaf) : =y mAr & gaAry

Y @R gEm dtad: s
FAT F WG ¥ g @A W AMM
g f5 qarg guradl ¥ gU s ST
TET AT gHT AN Iy BR-BR
FFX TAT &FT F@iea FT {71 71974
g &frg fear war e &
IqE ¥ FF IF GEAAR qAS A
HEadM QA GRS FA AW qWAT W
22 wig & & w1 w9y food
40 T & gfagra T o vt wfEy
At S #R AaRarfasr faw
&1 U Ggd &% wiwwd 339
A FAT F M BFE A
& | wu™ [ ST F g9 F uwras
gHrAdr S AR wrosqrgar wmf
WY 9AWT UH  AGeATFIET o7 e
ey Al & e ag o AU
Re@ T 1 St § oiedr fow a@
¥ zo faor &Y aw awr § faar
fager  aY AREAT  # qra $A@w
faar wn ag Ifaa adf § 1 SfqErr
¥ AAq SURM FTT @ AR
fauer  FY  AWq@TT #Y qe@g A
F¥ STg @ I FET qEIAEAT TS
F ogrom &7 F SO S
FT ONTAAT FY WY I AFAT &
wiEl qa ¥ S wEy g 7 fefwa
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1 gan i sy wf G
B g 9 T & fe fauer & wagayr
& faqr- fRar g 1A gETE
ay F wraaT @ agr g 5 fag-
forai & wagawT Wy S WT-HEIEET
F omew ¥ wear ¥ av §
@ WA Ag FFAT S A0 WAL
z’r w7 | sawn WAt i,

G TS HT IEAT 33}
G’TE B U R E e I
grear &g A% Tgrem W& g
ATd ¥ A” AR ¥y ¥, andor

i ¥ WT. g @A ¥ gEIEd
TS &Y. WEAT v@rg"raz HIEIT.
31 gfeuTs ¥ wogs 98- &

Mpr g A WO E owy
S et A o
gy smafadl ¥ s o q9w
¥ fror W qﬁ;ama%m
qrq farr Srar-§ @ msﬁ
o A e g

-vwﬂﬂ%ﬁﬁ mm mna'} qar

I o waglaw  wrfear s

Afgemsii. ¥ 1 9ga T8 gEEA

fear§. st wdv §)FT FAY

fe- @ w1  wmgfasig & wnwy.

T aRg o) AE fred FEA s
amﬂ &S geaT @k 6oaed
Thg wAgT ¥ Wo &7 T § o
RES w‘r g A% ¥ e =rr‘(r fag
w1 wagfar, wiftE & ar

il am?f & Gl (U R

ooy @ few M 3w fraw

ﬁr R a% w1 FaTa gt fear -

1 aq fmEt @ g“r Hifra @ 1
ms  qiE &A% g4

M mey  REEET A A 9% #]

& F 1 wdm gt & fad wa

arg #1§ B Agl § | AT AT
fa gw  gfwdl a1 sfas & @
§ SRt goawr & s zg“r 2

gy gww w4 Wowd @ -war
g M o o ad A win e
SR Wed I a® ¥ g«
Fifs wr ey & o fOE aw
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& et W wey dw A my
g qm € & ugi o g’mr |
3% fm ¥ wae ot F1E sqFedT
T8 2 fya¥ 949 T o] g7 7
FoAAE O OUST ST qW L OIS
UK F HAFAFEJAAT GRIT FY
T F AR O AR g
@I adt & fa} g & AR
qaw WA ET Sk fawe
Fal 1 WR BT }H TG, @@

- g, fag qa'mm s & faeli

e TR S8 aar ¥ fadfaR
o a &AW, TER W N Sl
T @R TR
Fr TEHHT TEIET WX USYF A
F T¥E H EEY & S Wi
gfam & fawm §1 St 93 e
afee, wift & eufes § %
aR ® a¥ Ay fad e
fa % oy a8 gwedf feaid
& WY & W o wer o oA
qre . wAy Y FAA J GHT A,
gt . % fag 8, o€ mem
qu  fear. e, @fFT S O
AT IT @A FT G FE
q we o WY O g@El fed Ak
M. G WY I § NgwT A
& - ﬂﬂ'ﬂﬁ'ﬁ' sifaai - ﬁ\r(-'ﬁﬂf HT
AT AR T 31 B
b . QU &I fEET SIEAT 0 W9
] TIWMT T s@eiT Fgael

SR faar o d@fes g S F)

Wf F S TRHITT §'§ ar- \,gﬁ

HOF WX ®F . G T RIU ) 5E

H HERT. G AU AT
wres =} fawon @ garar R
WA VpEHE gEr oo Ll e &
#fea fqr &t o os <4
A ¢ SuxT ¥ 3@l W] T I

WEAT E | wEEn, wifes wama
U STm. ger 36012/6/88
uw w7 & T T, d fe=id

1S9 1989 q ?3'& $§T 7ot g fa
afs ww faae 78 & or =% o
9T WS AAT B AT WG ST FRIET
T & wEET wE g ER
fawrdy % TH wTEw ¥ Wiy 37
s 9 @ fear T mEw @
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fsfr s seeTw W)

ted v fadw  afqEE S@@n
$ar W@ a7 &wd ¢ 5 9an  Feaar

sHgaE? .

W o ¥ e U ¥
‘am a7 sqgiwa wife § M WL
wigaedi & fe A FP A @ &
ag w8 gy a9 a Ad &
ag M &2z g wHAT § | A,
gar wr fayeiasdr wiow far’
Wiwr s w0 Ao T
qeg - 7 Fw ¥ oy wtawr &Y
wff & fa fa¥dew 98 @
g o T weeri ¥ favy
g 1 vmm @ fadwdwr faar
s | Tage e Aer @t
g Qs Ay, IR AEW
¥ S &ar wr & Pt @ fean

dor wad wr¥ R ger Taip a4

@l I, W wihaw ger R
a1 N wdw Al & wgr 9
g =¥ T la\tg{i‘m At )
w ag W W e @
qrn ogm ST @© & A Iw 4
% e Faw 5 of a1 §

A€ grERt IAF WEETHT 9T R
ISA Tt A W@ wIAm | zafsk
R W F I gTOON W+,

IqawisT (Y FY. werArraer
W) mwm Al ¥ wow wnr @
wqr i .

SN AT T/ Aoy - § 9y Fgar
qgarg fafve aw v @ fam o
S fod 2% § aw® Im &
gfaams % ot fufgs sEu™ ¥ %
fagg & | st Fv Sy S
A Fr ONEMT A &1 Tw
TU%r T AT a8 ey war
% g7 wer H fqOw F@IE
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‘SHRI - SUBRAMANIAI
SWAMY: Sir, I will take just
minuté only. The Bill may’ hayv
some good points but it has a larg
number of short' falls. It shoul
really have gone to a select Con
mittee where it shovld- have beo
discussed and made into a Bill o
ynanimous choice, In other words
tYien the whole House could hav
supported it. But it has bee
brought here with' hardly any tim
and [ also-recognise that the timiny
of the Bill is such as fo meke. i
an election weapon and to thke

. maximium advanteges out of th

tiniing, 'Of rse, a1l ruling par.
ties do that all-aver the world- and
this ruling: pafty is. no better. - Sg
they have done that in-those circum-

~ .shatices, But, Sir, destfite Il the

shortfhlls, I have been directed’ b
the Céntral’ Pitrliamentery “Boa
of my:Party to' vote for the Bill
and thatisafll want to say. ‘Thank
you, '

SHRI. MURLIDHAR CHAN-
DRAKANT 'BIﬁAND&RE; Mr.

~ Vie~Cheittnan, Sir, T'rise to support

the Constitetion Simty-fourth amend
ment Bill and the Constitution
Sixtyfifth Amendment Bill. Now,
these &re two' measuress  which
nave cadght the fancy of the people,
won theit hearts and received uni-
versal acclaim. And, if in the
voting, which is to follow soon,
one finds that the opposition has
not voted forthe Bill, it only shows
How out of tune they Bre withthe
aspirations and- the wishes of the
people. The basts of this Bill is,

- of course, to strengthen deme-

cracy. Its essence is & Very po-
pular demand, “give power to the
people.”” Democracy, as bas
besn said by Abrehem  Lincols,
is @ government of the people, by
the people and for the people,
end when I te#ik of peovle; I don't
moan Membzrs of Parliament here,
or the members of the legislature
there. I mean that unknown poor
man whose, in the words of Gandhi-
ji, tedrs we Rdve to wipe off. By
this Bill, & small ankhown invi-
sible man is going'to be the mastor
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of his destiny, Today tnez have &
gare, right lof vote, lT sefore,
emocracy lies in only casti
one vot:. But a‘f,te:’v-tzls -Biﬂnxgs
enacted, it will give them vast po-
tentialities of shaping their destiny
and of exercising thelr own deci-
sion-making powef in sphercs
which conoern them, wn,nh:h 0
the life around them and which wit
give them what is tli¢ basis of ouft
Constitution apd which has beén so
eptly set out in the Preamble,
namejy, equality of opportynity.
And for this one single reason that
it will expand tne Hosizon of demo-
oracy that I welgoe this medstite
and support it Wholcticartedly.

I shall byiefly deal with ceptain
peins, leghu’h.nd ‘2‘ itutional,
moral atd ethiorl, waith heve been
raised by the CHpesition, beruse
meny have said so WABY things.
I seems thet ouf Party bas Vvo-
luntarily  surrendoged its  tima,
tut 1do pot wart 1o set thes¢osd

M By tolling and eonvincing fe

va¢ that ned onc oftmu: ijegp.
tions hes ahy ' vatidity = oither im
law or otherwise, The first object
ion % wbysheuld this bea Consti-
tutional prevision, Now, 1 consi-
der shispowet to the poopl ', powes af
the grassroat l:vel, asthe very basie
stracture of our Constitution, No
process of devolution of power,
whether it is power to Psrliament,
whetn>r it is power to the legisla-
ture, wh. ther it is power to the mm<
tieypslities or panchayats is come
pletc ualdss that devolution of

power hes = Constitutional basis.

}: cannet be left to the sweet will
of the States to enact laws in swch
maanve g they like, And in facsk,
the devolusion of thispower must
de protagted by the Constitution
because one knows how. difficult it
is to amend the Costitution. R

is sasy to -repeal an Act but  vary -

difficelt to amengd the Coastitution,
Wheat is most important is that
whien you ask why w: afe giviag
Constitutionak  basis for tiis
measvre, I pove only to cite the
12th recommendation of Ashok
Mchta Committee, & committee

{13 OCT.I880]
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which was constitlited by the
Janata Government of theepposition
The 12tb recommendation says;
‘“The Committ:s agreed to ths
need for @ provision in the Consti+
tution in order to provide ths pans
cnayati raj imstitwtions the regui-
site status as. wel as dssorinct of
costimiows fanctioning.” . It s
not a matter of surprise that tn#
Asnok Meonts Committeo recome
mendations were nof adoptud by
the Janasa Government DUt oven
thoir awa committee has recomp
mended, and I cannot conceive of
the dsvolstionn of vower being
effoctive undess it lhs she constie
wtiens) éwtis which i sow
€hert there:is the objectient and it
jse ue}lc:;‘ ebjesfion h:m ::
entroachi upon. the

powes of the State Logislatures
I know, I am 4 citizem of India,
alto I am & Mamlies of Rajya Sabhe
whidhi is a. Coussil of States end
I am awase of the delioate and Bné
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- balafice whidh the: Congtitetiont hes

pidde i the division of powess
betwean the States and the Cemtre.
Lat me assuré the Members of the
opposition that I am ay vigllame,
if not mere, as any enc of thess in

. tho interost of the State
and particularly the State which I
represeat in this Moupe, I hawe
very carefully looked at Lthe provisi
efis and int the course of ¢ime these
provisions will forther be interpro-
tod amd tested in courts of law,
but I have no doubi at all that they
do not encreach upon, iIn any
manney, the Ibgislative power of
the State or affect the opzrations
of List II which has often Been
referted to in the deBate. My hont.
friend Upendrajj read out from &
Judgsment whiéiz has absofutely
no relovaroe: He said that this
is a Legislative power which the
Parliament s oxercising and nota
constitwent poewer. That matter is

© will settled becauseé fér ltong it was

held that the power undor article
368 {s a constituent power which
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has its origin-~under article 368
and it does not wmenate_or it does
not come out of the foubtain of the
other l:gislative: powers as given in
atticles 245, 246, 247, and so on and
so forth. Only in Golaknathricase
by majority- of one they said; no,
this is not a. constituent
this is a legislative power, and
therefore, it.must yield to..Part 1I1
of the Constitution, But after
Keshwanand . Bharti case in-1973
it ‘hes now been well ~es‘ablished
that the oconstituent power of.the
Parliament and the Legislatures:to
ameénd the Constitution gnder article
368 is distinciy and :in -exercisiag
that power.. the: Parliament. can :ree
peal..modify. or. vary any. article.
So, let there be no mistake at alf
Qp' thic gount :that we afe. under
taking some kind' of exercise: i
legislative > imcompetence. Then,
if one looks at the scheme, every-
thing has to be:done by the State
Legislatures. Look at article 243E
which § think is the. sheet -anchor
of, the 64th - *Amendment .. Bil}
and it says : Subject tarthe pro-
visions of -this Constitution the
Legislature of;a State may by lawy
endow , the panchayats. with . such
powersi and atthorily . as:may be

necessary -to enable them te func— -

tion as imstitutions of self-govern-
ment  and such law may . contain
provisions for devolution of powers
and responsibilities - upom " the
panchayat at the appropriate level,:
subject to such conditions as may
be specified therein #with - respect
to the preparation :. of plans for:
economi¢ development and socjal
justice; ~ the implementation of
schemes _ for - ecodomic ' develop-
ment’ and social justice as may‘fge’

entrusted ' to them including those.

in relation to the matters: listed in

the Bleventh Schedule, So, it ig.

not a provision ~ of this - Consti-
tution which is’ going to operate,
buj it.js the provisjon of the legis-
lation, .of ;l;]hq Statg¢ which will
hold the field and cover the varioug_

[ Rpddd PHGHA |
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items, as many as 29, mentioned in
the Hleventh~ Schedule. . Let me.
agq make this cledr that tt will be a
good” opportunity becanse at ' least
one of the Members of the opposi-
tion referred _to article 249. It
would be a good thing if two or
more- State  Legislatures request
Raiya -~ Sabha to ‘make a legislation
under-'articte 243E and then we'
can, 45 we have done in toe case
of environmental law, provide for
a model legislation. But that legis-
lation will not be for the Centre
but, for the States and the States
can adopt that model  legislation
and carty on the good work.. What
has been thwarting the march of
the peopleé is the complete-absence
of the partjcipation of the our
sesple in the planning prpsee and
n the U implementation process,:
Right from building a small sehool,
or-hayving a small dispensary or
having a road, they have to look to
somcody coming a some time and
trying to complete the schaol over
aperiod of 5 years or 10 years
and in the ~ meantime continuing
perennially and -endlessly ‘Opera-
tlon _ Blackbodrd’. ‘And I am glad
that ' this’'“measure willl instil - a
sense ’ of obligation, & sense -of
duty,a sense of pride ‘and a sense
of fulfilmentlin ti.e villagers. and it
will bring about « rapid changd.
T'know to what extent that change
has taken place in my State of
Maharashtra.”’ Maharashtia is not
the ‘spremier’ State for ' nothing,
We do not say that thére are no
faults, but we: have strengihened
our grassroot institutions. We
have powerfyl cooperatives today.
The large tracts of prosperity which
you see in - Maharashtra  today
will now also be seen in U.P., will
also be seen’in Bihar, will also be
seen - in Orissa, Rajasthan and
other economically-backward States.
Ultimatzly, - democracy: is not
merely political democracy ; it is
the econonfic’ democracy which
is important, Ohe must get equal
opportunity and all the needs—
shelter, food, clothing, education,
medical care, employment and
everything that goes in to fulfi] the
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dignity of an individual. If you
look at the - cne cardifial test, the
sheet anch. own which our‘Cons«
titutéon . is based—broad ¢ demo-
cracy, - equality - of opportunity
and dignity of tHe indi¥idual-—
you will appreciate “¢he-importance
of this measure and those who have
chosen to, pppose. this measure for,
political reasons;and. uligrior gains
will really one day rue the day ;. for
theisyopposition, here todays «.°

"Then I found another .argument;
made by my hop friend, Mr. Upen-
dra. .He said :. “Why:don’t you,
wrije for the weord = ‘Governor’ the.
words ‘State -Government’?? Now
the scheme..of the. Constitutign
{s . abgolutely clear, . Whopever we.
use the word ;!P;esi,_de?’ .or wh,_qsg
ever we Ao the word. ‘Governgy’
either under ~article <74, -or ;under
article 163, it really means _the
Government.’ In thé oase of -the
Centre, it is the-Usnion '~ -Gdvern-
ment. - In the case of the State, it is
the ‘State Government.  Justice
Krishna Iyer in Mary Ram’s caso
has said—thiough I do not-like -to
use it bécause -tdtimately the ' Pre-
sident'is-the highest: office’ under
our Constitution—that the President
and the “Governor aré mere abbre-
viations for the Union- Government
andthe State’ Government. ~ That
is”‘the correct - position. One krows
of! this 'position.- Therefore, it'is
unfortunate that in some places
thé Ghief Ministers. had really to
be. controlled and checked by the
Governor. But that does not alter
the <.constitutional _position.-

“The merit of these ‘bills is the
réscrvation—30 per cent reserva-
tion 'for women - and reservation
for ths - scheduléd. - castes: and
scheduled tribes. People who have
been suppressed, people who have
been rendered helpless,  people
who continuc to be the weaker
sections now will have their voice
expressed in the = management’ of
their - destiny. Mr. Upendra said,
“we believe in regular  electionss”
One knows for how many Yyears,
they did not hold the elections to

[13 OCT.1989]
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Hyderabad . Municipality- - When
it was held after many ‘decades,
since the Telugu Desam ‘list there,
:Illmat,:g};ey;;did was they . stopped
Il the funds of ;Hyderabad Muni-
nicipality. .These are al] things very
well knewn. .To the ¢xtent that
this gives that Gonstitutional assus
rance of continuity the .guarantee
that-nobody.: will touch:you for a
period of fiv . _‘years and, oven if
somebody touches yod, within sis
months you Will have: fresh clestions
ngitltuﬂogally, maadatorily. . I
thipk, that is;a very- positive, and a
very long step;in the right direction.

Well the DMK is opposing it.
When tt gomas to- automemy -of the
States, they say ope thing hut, wheq
it comes tq;the antonomy of the
village they have . quite another
thing 10 88Y. s r e v

SRS A s ca 0

Lastly, I cax say,: here 1 had
moved:a  Resolution 'for stopping
criminalizatien: of polifics.'1 have
said! things .of various - kinds on
corruption. In fact, let me tell you,
w_heq::Mr. V.P. Singh was the Finance
M_imvster, the oxnly - dssue on.which

L :with him was when -he
accopted iapologics from the econg -
mic. offendérs who were caught
redhanded. - Under what aythority
did yeou .accept the apologies and
let them .soot-free: ? ‘But.that suited
people-at that time. I also told him,
that if a- child were to. be'caught
stealing: a -brédad or a rupee from
a pocket, he: would. be sent to jail
for one. month, but those whom
you caught cheating redhanded to
the tune of crores of rupees, them
you alldwed to - g0 scot-free. ‘So, ‘m
views " on these things - are. wél}
known, wheth¥r it’'is corruption
or whether it is criminalization of
politigs. - -

< Those who talk of - Sarpanchs
talk as if it is.going to' be the end
of democracy and here I am remin-
ded of what Churchill used to
say : “Well; the Indians are not
fit enough to govern themselves.’
Here I'see the same colonial,” feuda’

-
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note coming from the Opposiiion.

I have always had great faith in

the sagacious voters of our coutitry.
They may be illiterate but they are
aot igdorant, There was a tinte

tn 1952 when Rajaji said, “Wel,

you can-give voting rights only to

graduates- or only to matricufates

or oaly to those who are literate,”

and we were thoso Who epposed: it

because we knew that it wis not

mersly oconferring the right to

vote but it was the unifying of the

country.

Peopile d6 not realize Fally what
Parligmioit 8. It Is one institution
where all péople of this country,
wlhether they ‘speak Famit or Katsh.
miri in their own State, spedk with
one voicc and in one language,
‘Therefore, I must say that ali: these
fears are totally misplaced and
they are without fowmdation. Aad
the 3k of the' countey know how
to wded out the corsupt, how to
weed out the orihivdls, dmd ¥
share here what has been so efo-
quently stated by niy frisnd from
Tamil Nadu, Mr. Swaminathan :
Wo will surely wushos in what

indkhiji: conpoived as Gram Swaraj.
If the Opposition stilt chooses to
be stabborn a.n‘f1 hoﬂﬁémate in #s
opposition, it will one sxample
among thé many of the Oppositon,
ronning away from the issues, and
it wor't be long when the eloctors
will also run awdy from them.

‘With these words, Sir, I support
!)rp'th the Bills wholcheartedly.
hank you very much.

SHRI RAM JETHMALANT
(Karnataka) : Mr. Vice-Chairman,
Sit, whilé fully endorsing almiost
dvery woid that was uttered by
my two distingoished amd veteran
friends; Mr. -Chidta Basu and Mr.
Bhattacharjed; 1 wish to add a few
nuances in sapport- of thd submissioti
that ¥ wish to malke that the inteliec-
tual attitude and philosophy be-
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kind this measure are undesizable,
the timing and motivation awm
highly objectiopable and the mannm
in which the measure is being pro-
jected and presented to the people
of India is almost obscens.

Sir, we are a- secular eouatry,
and we pride ourselves in the se-
cilar Constitutivn that we haye
given to' ourselves. - The Consti-
tution véry wisely does not giwe
primacy to any denominational re-
ligion, But our secularists tesd to
forgetr that seculdrism is i¥delf a
forth of religion. Seculasism itsed
conisists of & set of tenets and princi-
ptes on which our republic is to
éonduot its own affiirs;: Jua as
évéry dewontinatiodial relighen' has a
ﬁél ' ook, the Republic dlso has g

o]y book, and that holy bookeiK the

Contstitutton: of Iadia.
Sin, rovercace b, - this Coasti-
tutionr—by rewerenes I do nel

suggest that the Constitution is
unaméndable, that the Constity
tion can never be alterod—but a
basic minjmum reverence for the
Coustitytion, I think, is-a conidision
of politicali stability, is a conditier
of our commitment to basic value
of our comstitutional polity. Ang
mose thas: that, it is an ass%mn«
of continued protectien of fundw
mental human freedoms which. are
written in the body of our Consti
tution.

Sir, the Comnstitution is a bask
law becasue that law was given by
the people of Iadia to themselwss
Other Iaws ate emacted by subor
dinate legislatures, whether it I
the State Laogislature or the Centra
Legislature or other subordinaj
legislatures, but the basic law is th
law given by the people themselves

Wo THIWE NOAW (ST 939 )
AT INseE Y, FU WAL ¥
g .. " _
~ THE VICE.«CHAIRMAN (SHR
B. STAYANARAYAM REDDY)
Don’t fecord anything of what Iu
says.

*Not recorded. |
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SHRL RAM- JF.THMALANI :

Unless the Hopse kagws how to
coatrol hir, tge p;ocsedmgs cannot
goon . . . (Interruptions)

DR. RATNAK,AR PANDEY .
(Imorrupxléns)

RI  RAK. JET}-IMALANY
He ssll;loultl stop. (Intérrup'ttoﬂs) -

DR. RATNAKAR PANDEY bd
(Intqrruptmns) B

gaqEa. (s # TGN

TN & uF AraNE §EET @ AW 4T

¥ ﬂ'rqa:'r 2g Wt A %ﬂ'r !
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DR. RATNARAR PANDEY:*

Jegwraw (' Wo WA,
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Eic
o ENWAT Wy :

- W& I ¥
Cicu ﬁ:a’ra‘t ST § )

Iqqureqy. (t Wo we@ATTIAN.
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SHRI RAM JETHMALANI:

Before 1 proceed, I.suggest that
all these obscene utterances must

be struck off the record. Sir, I wish-
to make it clear that we will: mot’
allow the Prime Minister to’ speak’

if thds is the condltlon Elthot th!s

[1% OCT, 19697

#Not recorded.

‘(Amdty Bills, 1500 ~171246

gentleman should stop or w& will
not allow the proceedings to go on..
JTIRTR (sh W wiET O
WR) . a1 o T IR YA
asgtazﬁmrsﬁag’r Lol

Wl gt amieor Td
(4B8TU=) : wnn O BT dArefaR -
Sa Rcﬂ#r b #E QBPE ?

Hregw dreiom (),
&g e 7 qa wf 7, A sﬁ b

*om'
gﬁtrtﬁ_’(ETa%fﬂ‘Fﬁ aY
wiatd & 4f

AA AV A, AW T W

TAF NrEE WO A T P S
W g

SHRE RAM. JETHMALANE =
It is a wrong' attitude that whens
ever: thp muling party comctives a
political whim oF entertains: a
caprice: or wanis. to- do- somothing:;

- which, theiv regard; politically ex-

pedient thg time being and. if°
the Constitution stands in-the way-
of.those irrational projects, it is the -
Cpa,stututlon which must: be alt.red, .
c maimed or.distortéed: owut.
of- shape. I suggest- that the Cons--
titution: in this- om.m.tryhj l;& not
receiving respect which evem.
the’ Cattle’ '?‘fespass Act and other
statutes: of a similar Kind' are’
regeiving. In 39 years, the Gonsti-
tution has been amended 65:times.
and this is the 65th _amiendment,.
which is being passed.- I'suggest'that"
this: i, not a very enviable record..
To treat. thdr, Cons(tiituuon in lthl&
and amend it ev t

it :gnds in the way of yourell;yblitl
designs is; with respoct, to betray.a
sense of public frivolity, to betray -
a sense of public irresponsibility
ahd’to betray a lack of commitment

.to the republic of which the Cons-

titution is the- Holy Book. So far
as the Constitution is concerned,
the founding fathers, who comsisted
of a brilliatit galaxy of Constita-
tiom-makers and consiered the-
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questlon of power to the people
rand’ 5the so-calied grass-roots de-
-moeracy, -had: decided in their
wisdom that it is the. State leglsla-
tures which shall be competent and
in a position to deal with this prob-
‘tem ‘of dévohution”6f powef' ‘at the
local levels and they in their wis-
dom after a great deliberation
enacted Article 40 of the Directive
Principles and put the admipistra.
tion of Panchayits and thé setting
up of local self-Government™ units
in the State List. While I do not
suggest -that o¢casionaily one :Entry
may not be shifted from the State:
List to the Central List and while
Idondt suggest that you are tinker-
ing with ‘the basic sense of the
Indian-  Constitution now, 1 do
suggest that this delicate principle
of federalism which was written
into the s .Constitution deserves to
be: respected.- ' And-if it is to be
tinkered with, it is to be tinkered
with for a:suffieient cause, which'
does not in my opinion exist at all,
It is worth recallingithat the record
of non:Congress Governments in’
th¢ matter of local-self-Government:
is an impressive record. Wherever,
nan-Congress - Governménts have -
flourishéd and had been in power;"
the tudal-self-Governmient has-at the

same: time flourished. Why ‘was

it then not possible for the ruhng
party to. compel the' Governments.
which werei:ruling the States on
their behalf, why did they not com-

pel those Governments to enact
legislation and make a reality of ©

the local-self-Governments which is:

being talked ‘about today ? 'fhe :

Congr;ess must realise and the ruling
- party must {realise and all
9.00 ». M “political parties must realise -

that before you tinker with -

the Constitution and amend it even
for & snp;?osedly laudable purpose,
you_ must look at .it gravely, you
must look at it seriously, & second.

%BMY&:'%“%H?‘ ]

“time ,and -watch-warily pecause if
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a thing cannot be done under the

. Cons.htutlon asit exists, it mwust in-

trodyde a sense of mtrospectwn and
seriovsness and find our that: somé-
thing is not wrong with the project
upon - whigh. you. hav. embarked.
Sir, the least that ‘should b--done
bef‘ore a Constitutional amendment
is embarked uBon is that®Hou must
go to the people with a proper elecs
tion smanifesto and seek the man-
date of the people for amendment
of the Consfitrtion, When the
Janata Party came intq. p in
1977, tpe& ‘Fanata Gove’:nme’x T
made it'a part of the elEctxon ma i-'
festo that the. For?—second A metid--
ment) of the Co snfuuon shall bed
rppert 1t‘(.1t comes .- inte power
and we $hdll mak amegdments
to the Constitution whi shall’

‘maker exmposmon of the emgggency

moré difficult. Tt is ith thet man-.
date that the Constitutional amend-’
ments of a limited character. were
carried ot by'the Jangta Party and,
thet is the precedent which must
be followed. I have in vain looked
at the Congress election’ ‘nianifesto
of 1984-85. Therc is "only : one
paragraph, 94, which talks of Cen-
tre-Statz relations. There is no
reference to Panchayats and . set-
ting up of Panc]}a ats ﬁnd gven
that limited paragragh 94, "of the
Congress election mamfesto talks
of Centre-Stats -relations Bnd it
says ‘“To strengthen the Centre™
it 1s not recessary at all to weaken
the States and the strengthening of
tne States is the process. by which
the Centrs itself can be stren-
gthened.” This is the Congress
elecuon mamfestg,. It gave .. no
indicdtion to ‘the eledtorate that
you wanted to am>nd the Constic’
tution during the next five.years’
for. ithe purpose of this so-called
devolntion of -political. power.
Therefore, -Sir, my. first submis-
sion:.is thaf this is a lame-duck
Government. . Thijs lame-duck Go- .
vernment which is breathing its
last has no moral authority to
tinker with the Constitution. Now,
we are going to the people for a
trial of political strength.. Go to
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‘the people, ‘tell the peoplc that
.you went to ushur 4h tris kind of
Panchayati Raj: Yo want to give
gress-root dgmacr Cy to the people
for ‘whicn tnf‘y, according to you
are pbungering, all tne poot people
in the couniry are ywaiting for
this great gift of God} to .descend
upon them. GO to the people,
nave & mandate for ycur election
manifesic and if the people return
‘you to-power, commé/utid make this
Constitutional emendment. But
“without a2 mandate- from the people
Ao nterfere . witn the Constitrtion
is thorop nfy immorel particularly
when it is ‘going to -intérfer: with
the “very delicate princivle -of fe-
der1lism which the founding fathers
wrote in tne Indian Constitu-
tion in semie great detail ~ard
with utmost ‘care. .

Sir, then, &t some stage not under
any inner mte!le(ctval compulsions
or political compulsions of the rul-
ing party but under other compuls-
ions. The Sarkaria Commission came
to brappointed. Beforethe Sarka-
ria Commission, no sech proposal
wes mooted on behalf of the ruling
party. This proposal came to be

mooted by other non-Congress Go- '

vernments and non-Congress poli-
tical pdrtiesand the Sarkaria Com-
mission devotes & good part of
its report to the ~examination of
this phenomenon and the Sarkaria
Commission ve;¥ wisely reported that
the first method, primary method o

introducing local self-Government
in a better form is that you must
resort to consent legislation, give it
to the States, recommend this legis-
lation to the States, and if the people
of this country want that model
legislation as a great gift of God
which now the Primre Minister of
India and the Congress Govern-
ment are going to gve, then, the
péople will themselves compel the
State Governments to pass that
legislation and those Govern-
ments which do not pass this legis~
lation will be thrown out of power
by the people. Sir, the Sarkearia

Compmission said ‘“You resort to-
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this consent legislation, - a model
legislation being recommended.”
It said “‘Otherwise,: resort to article
-249. Let the -Council of . States
representing the verious States of
- India piss & resolution by a two-
thirds majority and enable the
Centre to legislate upon this sub-
~ject in national interest” or it said-
*You follow the other = method,
the third method” waich they sug-
“pested was- “yoiit have tfié: legis-
lation by consent of two -or mofe
States  first’ -passing résolution
. that the Centre should legislate for
those groups cof States and then
when the model is found tq be work-
"ablé by those groups of Stdtes,
then, it will be immediately and
" théreafter voluntarity edoptied by
other States which are stiuck by
the wisdom and the -effieacy of this
phenomenon.. Sir, the Sarkaria
- Commission gave two  constitu-
-amendment. methods. the
Jast place and I am surprised that
.the ruling party hes not tried the
first, the second and the third ex-
pedlent at all and has proceeded
now to amend the Constitution
and the-motivation obviously, Sir,
is that you want to impress upon
the people of this country that
all others wanted to deny to you
power but we are now giving you
e gift even by the great. expe-
dient of having to amend the Consti-
tution for your benefit. This is the
deception of which Mr. Chitta Basu
talked ebout. This is the collosal
and grand deception and smoke-
screen of which Mr. Bhattacharjee
talked about and it is a grand scheme
of deception of the people and Sir,
I want particularly to lodge my
protest against the manner in which
the Prime Minister and his sup-
porters go round the country, tel-
ling the people that the Prime Mi-
nister is now giving power to the
people. Has the Prime Minister of
this country, have his supporters—
and these are specches on the Door-
darshan, thesé are speeches
on the Kadio, these are speeches
which have been quoted and requot-
ed in every newspaper—any power
to give to the people? They say
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that the Prime Minister now has
decided to turn over power to the
people of this country.  Sir, who is
the Prime Minister of this country to
give power to the people ? It is
the people of the .country that have
given power to the Prime Minister
“himself. First of all the scheme of
the constitution is this. (Interruptions)

SHRI H. HANUMANTHAP-
PA (Karnatakz): Mr. Jethmalani,
‘will you yield for a minute?

. SHRI RAM JETHMALANI:
8Sir, I do not yield to anybady.
Y am not yielding. Kindly ask him
to sit down.

SHRI H. HANUMANTHAP-
PA: Will you yield for a minute?
(Interruptions).

THE VICE-CHAIRMAN (SHRI
B. SATYANARAYAN REDDY):
No, Mr. Hanumanthappa, I am’
not allowing you. Whatever Mr.
Hanumanthappa speaks will not
go on record. (Interruptions).

SHRI H. HANUMANTHAPPA: *

< SHRI RAM JETHMALANI :
Sir, the people of this country
have all the power in them. If the
poople of this country wanted any
‘particular Jegislation to be passed
for their benefit, they would have
asked for it. I want to know one
thing. Tn the whale country
and in most of the States, it is the
Congress party which has besn
in power. Then why is it that
for the last forty years or So, nothing
‘Has been done to strengthen -the
so-called  grass-root lével de-
maqcracy? (Interruption). 1 have
heard almost with disinay an argu-
“fhent Which is made on behalf of
the propogandists that for the first
time in the hlstory of this country,
the people are going to got powers
which were denied to them by Jawa-
harlal Nehru, Lal Bahadur Shas-
tri and’-by the present ane; Mi-
nister’s mother. Sir, this is ah
undeserved arrogance, an, . arro-
game whwh is matched by the
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ignorance and the sycophancy of
the mhng party but it has no
possible  foundation in any kind
of merit. Sir, allied with and con-
nected with this so-called Pancha-
vati  Raj. . (Interruptions).

THE VICE-CHAIRMAN (SHRI
B. SATYANARAYAN REDDY):
The interruptions will not go on
record.

_ SHRI RAM JETHMALANI:
Sir, 1 agree with my friend Mr,
‘Murlidhar Bhandare. (Interruptions).

SHRI VITHALRAO
MADHAVRAO JADHAV :

SHRI DEBA PRASAD RAY
(West Bengal) :*

SHRI VITHALRAO
MADHAVRAO JADHAYV:*

[The Deputy Chairman in the Chair)

DR. BAPU KALDATE
(Mahadrashtra): Something has hap-
pened to them. (Interruptions).

Jaaurafe : Ww G99 JFT AT
A OAT uwA W Y AG WEAW
(eaAET®) WO S S | AW N
¥ Zoad ur W g1 (vERaA)
I canpot understand what Your
problem is.  Please sit down. I
request hon.. Members to sit down.
I do not want to name anybody.
Please sit down. I do not even
want to take nsmes. Please sit
down. I very humbly request.
Please sit down. It is very late.
(Interruptions). Just listen to me.
[T T Errirf?g A WEAT |
ArEAT Y8 S, I qawe AT
Fam, A ORI oanF H oar wwar @
Al IO Y AP g (auﬂaﬁ)
He has his time. Let him finish
his speech. At. 9.30 we have the
reply. We  do ngt want to delay.
(Interruptions). Please sit down.
Pleaso-take your seats. . (Interrup-
tions). 1 am not able to hear T

SHRT M.S. GURUPADA-
SWAMY: I do not understand why
they are mlsbehavmg Tflere is no

*Not recorded.
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reason. (Interruptions). - 1t seems
_they have lost their balance.

, Iqawrafa . dwad fEde

@ g fa ww 43 9T,
AT wrg ga Af T ) (SEEEE)
Just a2 minyte.  Listen to me.
Their party has got 34 minutes.
If one Member wants to speak, 1t

is up to them. If five Mombers

went to speak, it is alsoup to them
to adjust. It is all right. (inter-
#uptions).

SHRI M. S. GURUPADASWA-
MY: Your behaviour!s very shame-
ful really. You do rot know how
to behave. (Inferruptions).

(faerz) (iR AE) 39 §. . (vaAwT)
Ay FTTTHA HHGHS &7 (3QY
fear o7 1 (eadur) ag s g E I
fndt T faw ar fay w3 W@
g. .. (vmam)

THE DEPUTY CHAIRMAN:
Please, please, just a minute. (Jn-
terruptions) Please. . (Interruptions)
Do you know the meaning &f
‘please’? That is why I am

faying: Please. The time for the -

Janata Dalis 34 minutes. The Mem-
ber started at 849. It is 9.6

only. Let him fnish his speech.

There is no point in getting agi-
tated. - (Interruptions)

© I wapt to as',]g.the Leader of the
Janata Dal whether one person will
speak? I have two names listed.

SHRI KAMAL MORARKA:
All the time for Mr. Jethmalani.

THE PRPUTY CHAIRMAN:
‘Who are you to decide? - Ar: you
the leader-..also _ (Interruptions)
Se¢ Mr, Virendra Verma will alsg
speak. Please conclude  Yyour
speech. ~ (Interruptions)

SHRI RAM JETHMALANE;
How muchamere ghme do you wan¢
to givq me? - - -
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THE DEPUTY CHAIRMAN:
It is not for me. It is for your own
self. You have 34 minutes. How
much time do you want to give
to Mr. Yérma ? .

SHRI RAM JETHMALANI :
Please glve him 10 minutes and 24
to me. How much time is left?
(nterryptions)  Ten minutes? All
right. That is the promise. (In-
terruptions) Five minutes (liter-
ruptions) Now, Madam, de I
start? Do I finish?

Now, Madam, the short time
of five minures that {s left I wish
to devote to two pieces of spegific
ds on which are being prac-
‘tissd upom the people of this
country.

The first piece of deception Is
that never in the ‘istory of this
conntry has a constitutional amend-
ment of such vital publioc impory
has ever been brought . before this
House. Madam, I think this is
an affront not only to the great
galaxy of statesmen that fashioned
the basic law of our country but it
is also an insult to the memory gj
gll the great men that have rul
from time to-time country and
have exercised political power.

Madam, I wish to recoid for
posterity that I am not, prepargd fo
believe that Mr. Rajiv Gandhi is
ansther Dr. Ambedkar. I am not-

fepared to belicve that any of
these gentlemen. sitting across this
Hoysg, across the bar, of this
House, on the other side, have ¢ven
the rgmote resemblance to that bris
liant galaxy of. people who sat im
the Constituent Assembly of India.
(Interruptions)

- THE DEPUTY CHAIRMAN:
That is his viewpoint. Why should
you objegt 7 Let him have_ his view-
point. Do not object. It is his
viewpotnt. Why do You want to
object to it? - © - o
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. SHRI- -RAM JETHMALANI:
Now I come te the second pieceiof
deception. - {Interru ptiong). The se-
cond pizce of pnblic degeption is
that by thisamsndment tr> lostand
the forgotten drzam of Gandbiji
is being 1ealised for tke first
time in the history of this country:
I refuse to belicve tnat Gandniji
is reborn. 1 refuse to believe that
the oresent Prime Minister has ‘the
remotest oossible resemblance tg
the Mahatma Gadhi- whose m>mo-
ry is bzing atilised and is misused
and is being insulted for the our-
pose of this base political end.

Madam, I agree with only one
thing which my friend, Mr. Bhan.
dare, said, The people’ of this
country are very intelligent. The
people of this country know who
the corrupt are. The people of
this country - know how to deal
with corruption. Let me say this
and this is my feeling about the
people of this country. The
people of this covntry, tbe poor
people of this couwntry for whom
you aré shedding crocodile tears
are not waiting now in their villages
and in their slums and in their
hovels for this Jawahar Rozgar
Yojna to fructify and some federel
money to pour forth into ths
villages. ' Madam, I wish to rzcord
my protest against public money
which you have taken from the
poor people being distributed, a
small petty portion of that mouney
being distributed, and that shoyld
be called as if it is a gift from the
Jawanarlal Nerhu’s family or it
is a gift from Rajiv Gandhi. 1

protestagainstthis Yojna being called
" Jawanar Yoina, The Ilate Prime
Minister of this country would
bave objected to it.

Madam, now I am winding up.
The people of this country are not
interested in getting a pittance of
the money which you have stolen
from them. They. are interested
in all the stolen wealth being
brought back from foreign countries
end distributed to the people of

this country. The people of this '

woldi PUU s FRE I TS T -
CRbrvi8aBaar  (dimdey Bins, 1080 2

country.swant tq. know whoyth
originators of this yojna are
The people of this country want
to know who is the idrutity of
PITCO, who is the identity of
Moineaun and- who is Moineau,
They.all know who nave taken away

the poor people’s  money. Bring

bacgk -that paor pegplc’s money
and that is wbat the poor peopl
of this cquntry wints They will
fell you when “you go to them for
their vote.” When you ask them
for thzir vote, they will tell you;
Bripg back tnat mopsy and please
returd to ps our stolen money which
you have taken away and not give
is this pittdnce of 2. gift, We are
not going'to be satisfied with the
grombs | that you are. throwing.

. Thank you.

st Wwt gwizaw (aaw)
ATAANRT cIequmafs  #gear, sfagm
* 647 AR 659 @uEq & &
T TWAT FI gU I HEAT Irgar
g fF uF sga agr =faws #ax
T F fmed ¥ oW qoy ey
$ YgF W WA gza  F @A
wearfae fwar mar & 1 & ©® 9%
aad go. ag wgar agn fr wE
ard agt oT S af § \ w9 W
qqa § AT WA AT §  guwr
SgTe- At frar o @war Ar | W
U WY BT SaT§ qfeq SaTgR o
agE 7 foor & fadalism oY fawmr
¥ o qarad S F wmaEqr &5

W ¥ ¥ I e A IZT T

qgFT § | argay, qfE SETER
AR AZE ¥ £ a9 4 77 FQ 9T
for - :

“garadt W & fag AedT Jearg
FAE@ R AT E I a@ &
T Ar"@ ar Igd qigw amEt 7
A UF F WA @ T
@ & fRqg it of . wifeerd
a@ g1 am ¥ oF saw T
W A I AT wWEwW KW
sfafafies arelt droml & qo fage
are &1 faare ak i S §

5
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gafafc  Fer & gT g7 ar UsAl
¥ fauraeew  agt  @Fqed Aqg)
B @twag ¥ Wiz § uF gEr
waRdT WY aafsq w1 S R ¥
Iy Ny T ¥ A owa
&M Hrqemdar q_r gy Ay A« ¥
fegi WY @R AT S AT F
A% sgfem F7 ATAASE HL ATAT
syaeal”’

a8 wEeAT W g qfagry @wEA
B Rwefa e @ wgd § 1 gfed
SaTRTEE  AgE WX MY AEd §

=‘rﬁr si1 e fFY § g @A uwAl
%r wara g~

“dEradl TS AT FEFNT AT
§ 9rg #d rrm“'ra eﬁa?ﬁ' q gt
qifgs  qreqed R K0 TITAT %ﬁvr”r
fga oW AT 0d gug T

Gfeqd WATEIHIN Hg® WMIT FEd &
fy gwraal 1 giys g f{@m &1
femr ¥ o2 @uMW 9979 S 99 a9 919
Fga§e 4 I9 W g Tgr E--

qgrdt Fr wfus g fEe &
qam ag Jarg A ganad aw #
wifrq @rgd dar wa 93w grar @

ga wifeg ) facatar ofsq sarg<era
wge 3 gfey Wit %, A agEl
WED aF WK AT U AE qE
T FT ATE & AT g7 TEA FV

gfas soyfaan g F fao Aoy

gfaary gavgs fadas wmod gEe
geqa fwar & | 3w &7 SRaT I
g9 g8 sqaeyr fFg &7 A o w@rar
%rrga'% AT g FATEqr w1 fog &
¥ azrar Argd F ) wEd gas
¥ wgar wmgar fr o fadedwor A
AT FIT § | faFed I H O FGT AT G 7

74T 2g FAT & [FPower goes to C.M.

20 AR T AR T T2 E fw Power

goes to people & fadgimao s Eia
F-g 8 am qF TEIAATE AT g ?

StEa eerar Iamt a1 8, @Ay
IAAT gAAT B FdifE d 9% gra
589 R.S.—9
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q gzdr Adt & M @ar & fFa
&1 A g8 feur wur § g W A
spfefagdt 3 S7 weal ¥ A warar
g% frw @ A mar FT SHTAW
g fFar & | Fvg 1 syeedr qA v
qr g® ¥ #wad; sqaeqr @1 fadr F
TG ATH d feg ev @ Hva‘rq SURL
q Fgar =g f& usdg Ty F
ug J%9T9 39 F gWG ST FLIWTHAT
1 F|l-FA! @97 gHA & & gad
BT IART W efeq w1 ar &
g, wgafous gy Sasy & § A
g9 # IS ag g & fv foawsr
garg  Afawd  FemrA & @ &0
WrﬂTmT 37 wfgarat o o fafafaea
3 0 RAr ¥ @I Fe@ gad
TEgT IS Fv AT E | ¢HA IW AT
wfgwral &1 ;s FAT 9 gFaAT §
3IaF wrAfavard WX ARAFHTA FY
g WRFAT ST qFA § | IW - H
qarag R & waEql w1 fgfagar
0 fRUr & & SR Fr ag uger FIW
& 1 T FAN T AT Qv AN
g9 H % ¥ geataTw ) aTa 5‘3[
od g ) FIAA aﬁqar T sy 1
gt 1 R FAIT %Traﬂ Srar Fa7 TR
FACA ¢ AT F RIS q9@ @I ?;
R ¥ owe = Wy \ & 77
WY SgAm gar fo ofvasd darg ol

fauer @ Fr @@ & qfvgHr Far9

¥ o @y w@ dr § 9w F gavady
US F TH A GIEA) GO §;
¥ET TN N o9 wEar & osT o
garr fauel! @y § gad e

Fat w1 fasve fawe #1 os gEY

Sqa€qyr 1 W & {9 AT F1 WD
4 8 IAMT G gF ag WE 4V
aF q@q 9319 gq"r% g fwar ar
FEAT & | F wRAr § T faddmaw
F ET WAIT F) Iy HIErar Fq}
wgy § 7§ wd agar sgar g e
g8 d¥g AT F grag ® WV
fgar wor & wemt w7 ofaw
fssRarT sud WY WrAT Aur & |
g=g 9F IR ¥ guw F fAu
" Wsyi FY arAS, & ag usyr
grF § B 1 FEr wsql A OAA
geataxT g1 wr @ ? § ag wgwr
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[ @t gt &)
fF avds W@ s 9T &
Gar ared @A g9q uF RTew fyw
Wi sga F3 o1 qama wsal & fag
C HED B 4 FeET WO FATA % {90
FaFT ATGEOT &4 | AIRAT aqraqdl
& woel =@ faarst F1 feeErn &
gy ¥ oF war g fman  fragaw
sy e a7 et fmar srar
arfye fog> I7% 1 @ 97 FSART
fanerar 1 @wmar § i arws J4r
wmr a7 @Tefy w myos-odto &r
gretawa wifs & fec 47 gad max
Sff 187 £ ¥FFT JATAT 74T & I
gfaafaca =1 =rige

qIeg F:1oara &7 7 W g |
s TAE § 5 naA7 @ gfawew &

HITY 7 T eqra § g9 F @A«

gige agt 91 f ¥ F §F AR
wEweaT, wfagra F 2 qg T 1A ]
U TP &I WAE ¢ I TAT
Bt & @ ¥ A% W & ) A0
o R v & 3 qATa @) uEa A
& adf g = a"q'T ¥ &y fgat
¢ fs oY 7arg B F W®ew s
F A g‘rwr | FET Gfgen N w
gaEAT @ 1w o q¥ &7 ¥ sy
g & IMF g ¥ | mfeww 368
T7T FY wfgHR A & T trsma:r
HW AT MT T wfEE & wang
qg IMEd  WETF W EF WA
a1 T4 % | wifzaa 316 THaTfas
BT mald BT BTEFR TSAT FY
BT &1 ¥ swn ToR e g fa
w7 fewm & @t cmﬁ
or g ofafq uz ﬁa. ET( fcc» i@
U WHRIA FAT E fafy ux
geme 9 A ww ttrr 2g %,
qEW fama F W "y ey &
I TA TET WA ﬁar dfufr @
wuw g oar s ofqgm yaigs
HTE TATTAT T TTaeyT 7Y wFeafasm
aﬁarrmfgqnaﬂﬁwm wWEN g
QA A A F AR wr fw ¥
esrm HG TE WE, W 6T qEr®
g1 ag TRF q@Er g

g ¥ g1 HEAT =Egdl g f
(muﬁ Wd). . EwTE 1989
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¥ wnfas aw@i F1 FEy sdfaa
MT sfed wdir  Fwe el
F waF: 436 ¥ ST o foa s
§ W@ g 94 w¥F W IEy XA
ARAIT W FIE T H1ges) vl
SECREGIL: AN 2 T S A L CTR
& of faais aeer & &1 5,
wEyEian G H g AciETeai A
R (1o B - A L |
o e s ats, .. (AR A 'ai:f“r)
a FAAE FT 1’@5 | 3T T a 11ErT
AIFT 4% H (T w‘ﬁﬁ e.v T w
auig s T fa st ameo oAy
&7 TAT 0 9T |

SR

w1, Nfaum weiew o Faq
e wfe TR T JETIT AT AR
AT F A OH ST AT E
gfama T @1 FsIaT FAET O
gifaT 7 TH TG g FL KA &
gw FT |GAT § | NEIEEATH] ST
¥ 3® arsEE TTY & g T
o 5 e # fram W @
gfyak nfed § 1 @F w7 g
WrOWH R ARt § oy fear
S @y omEanli st § o L.
(wra el oY) ag sz 5w
I F S F19A § SR geoAIHE
FUr wmifew | qﬂvm PR F qwEIq
W of Ol A ag“r g, T8 UF
EFIFCE W Ega 9% EGIEI
e far a8 wex ¥ afuse ¥ o
17 wEF WioAzA R B

- aifaR ¥ IAT FEAT Wedr g
fa wier S AT ge¥ A 5 3§
Fa a5 z:%j Ay A=l sfzr o
T T 'v.=: yoad fer omer
T gw o% € f5 ug Tomw @ &R
ECICIE ‘aﬂ W & 1 ooy ST A
ag W on@d agl g 5 SAwy oTER
FO¥Tw AL FEeE g bt wuT
TAFT TAT BIAET faﬁ“@z fo sumd usy
& e wigrifon & sfewfy & 7t
S dem g ool TN qeF H Y
wawt faeas far ar s 379w
s § T fax i W@ T oy
N3 HIFIX FT AT F ac€ wgl (waT
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Y 9 § F INY 9% ST ARl
. (Gwg =Y Y

IqaATAfF . 71T &3 SiEy |

gigan: fafeq a7
wrg n e o

s Wt
iz

g5 own wm WY
(E B T T
Jow vy o W
AT SHRET T
FACIIE A U - a i

"uFE 50 agr {o
EIRINEE-t ) T
¥WOIART G ET WO T A

AT BT 957 AT SR & AU
T A w7 FRaF wT H ¥ guTA
#a“r g7 ¥ w¢ ¥ sl &l

(YT FAT AT FAAR T | HIAT
vﬁ fiq® T i‘r <A fr~—ZHFHT
aql gEA ¥

SHRI PARVATHANENI
UPENDRA (Andhra FPradzsh): I
only said that f’rime Ministir has
gever lived in a village. I stand

¥ it

ot qist geteda: dew voww
¥ WA F max Fe ub  oqfEq
A T2 FT ATAA gL qET FT
qFEI G T U At FY wed v
Ry ¥ A3 WG W E T ST AT
¥ g4 ¥ uifa & g el ¥
T F. .. (3|MIAI) ArEr g0 q4m
Hé’r 2 .(uwaara) ArEH CAAT
a9 HEl S ?T‘:o Og 9dT Q7 qPAT E
T Fr WAR A GGl Axy  wwar g
T fhad AT K ouSdits s

1

X Fad vt & send & g
¥ ¥, S4E7 ;AT W T wT NG
72 % T F0 A

Sy W, waay ol g W
q 9g¥ aTd WL ST oA AT &
Far =iigT 1., (srag W)

SHRI PARVATHANENI

UPENDRA; Why are you mis-
leading ? onlysaid Prime Minister
never lived in a village. He does
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And
I stand by it...(Interruptions)

THE DEPUTY CHAIMAN:

I would Rumbly requast you to

pleas: conclude and sit down.

ot digt gmfean afae @
Ut weR §iw %L §35 Aar g
NTH ATLAW § a9 GO9S & AL
chra.w * faal w1 WY waTEm S

(Fmaw w6R)., F oow T

F
.
i

fwr H A I 1At #3599 aﬁmrr

»

aréf ¥ <@r , AT SR aggq
FX, gAT 9@t g1 gyt 5 T i
J §31 & Amaarssma &1 fra g
T faqg fear gqr oA @ dy ¥
Tt § S I gas fa@wr 9v,
TRl g5 AT AW F1 g fagrr

e weld & 91T F ATH G A
FWTE

Ynawrdfa ¢ ary F fam OF
fex a2 Y @Y & AT 9FF A
miadr amdy aHfr

A Az x|t (IAT A7W)
X0 el wqr FT AT FEA vﬂa'
#3qr qfag

rawmafa: nex f Far asgtr
fe Wea wflg arg § O )

St e aai: g, Aew o=
T FEET

Jqawafa ¢ =fog o A
ﬂf%rq, aaf st | A @ & faae
wE

=t N7 F87: Fradim soaamfa
SY, ¥ WEWT dEA TN NAF
HIAAT TIEq Jaq7 FT HGHIT I

CH, gar ¥ faFEEww s A 9w H

~

2 grE: Uw eqfEa Wy
gtapt. ... (sw=@a@) St
fFEFLT F ARAT &V |

aqr q
agl wl

Mo AR AWLT: UF &, A
FERAMT 1. ., (FAAA)
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st e amf : § oA agara
& gt 9T arfeq w7ar § fRaw
WIAAIT q36q o 75 W@ 9 faow A
MT I FIF, x5 B fHoer
faiaen & q7 § 98 &, & S
frtrare arfar #3F A Fmer <@ar
l B

AR, meeg W_wE , ofesey
ra A, wAEn § AR qfaqarg §
fame i gt &

N gugReaR I :  gAtET &
SR

ot eg 7al: wq ga AT
qT TG Fg, S ULHT | a8 ol
IFIT AT g 739 & |

wrTdar, agi faq se@i & &9
w91 A, 9@ fawewr F GEQ A
SHAT 1 ogwr & faEesr &
fegia ¥ mmm a3 afemc @
S afuwi AN s9f, @A g
qat St F oAr qw F fafawr wAY A
# 8, g § e amr ¥ 9g @@
AT wigar g &5 & 9O MWW
Fr frardr § 0 fRar ot ar
fefege a1 fa  #3y &, sat
AT AIg AT qIT qTF ARG
A WE 1 W 1948 § fefigw
T o1 s Afwwre & foay afeedy

B AT F A7 IGFT  q@ar fEEdr

W sfuFw1T 19 frar ofoedi ¥ o
T E ... (W) @ gA
@fSTqr, A7 M) w=x ¥ A7 A
TEE ol | g@ei fgemr oY s
farr afes ¥ & 1w mfasc =g &1
sEafas foer WY wrs fqar afewst
T oam Al & ... (swAEw)
Sfaw faerr, Ao g€ @@ T
F fieng fefigae a1 & qrg @
T s Ead fmey o &
afewRt & gy A ¥, dwoEi E
Ao L. .. (suEeT)

Q& Aradty agea ;3@ Ay &7 v
S Tg ). ... (sEwaw)
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ot €17y ant : Aey, w
ferzd =T W@ & ! %T agdAIaq

&g FTAT ArfgT | AgAET A7 €

FT

UF AARNG qIEq: FIA AA
FE A A B g AWl AR
STt 0, .. (sAFaT)

Iaaamfa: FAat 1, = w
afge, suT 7g QT 1

st ez aal : wgEm, o
faw mreg gan fafaw =fafaH
ATAT TG @ g A IAT
¥ sarh Fa¥ g, wAfafaufada
FIEA F qAT qg WA AR
qar3 & faast a7 Qar § 5 A
LI 4% Frar IF 3@ @l v
gUEar & | gsr |9y an g, feur s
F E oAl 9T AT gAY g
§ BI5\T TAA &, AR AAT €
§ Tgud A § AS ¥F iAW
& o AT AN A 39 T
§ Y AdlAwy @ § A § I
gF F £ | AIAHIr, wsl F ATAAC
e 9gF & s T 11 §IE
fomr aftedi F FA1A "gAE
g §T 1 20-20 HIH JF ST
TRy F AgarfasmE Aizren ol
F 917 A gr § | IWT sed
10 foat afews zra W Q&Y
faqF aeael ¥ A4 ng qF AL
ge g 1 Aradnar, fafvw et o«
gIFIt #1 foawag o f5 g9 #An
afazix fer s ) 9§ F  fow
gt sdlag &1 939 gAr
wA_ qar gata At & fr oz wAw
& Weg fassasim 8, afed
FRART AGHTC 1 Frar ST ¥
g 199 & USANIE &y, mAT AR
qradg fag <saaE & afaaid &
A1 FTLE T | WAASE F sfyar
ar gAw 1984 ¥ T@r oI,

ad | RTAAYT qgeq na 53 G
AT AT 1084 N nleT 9w
% mescrw A TTEwe ow, B

s & Tl
LU G RN T EC TR R CTI £
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TSAGSH F A HiERIA FTgRIANT
fgar ar, @ § TWA UsyAw X
afasiTt 1 wates ¥ {58 swT &
IR GRIAWT Lis Ul g LIAT
2 877 TSyt ¥ wiud<t w1 fAa-
W AT g 7 A 98T gaT
A4 HIIH BT FEATT fHaT § )
USTAR FeFT aIHIT FT faArar g,
$3F7AT & 1 ... -(SAAYTA) IISAI1A
AT ATHIT @, FATARAT F 4T TG
gar &1 us fadisr g, saF T
O FMEAT g, 9AP1 UHRT g )
(zaagA)

= aqnw waa (aa-fagfoa) ¢
ag oumi @, T3e3A weT arg &

Sagarafa : Fal (1, axoz &, Arsar
g zEdAmm T & )

SHRI PARVATHANENI
UPENDRA: What is this? Is it
unparliamentary to say tnat the
Governor is an agent of the Cen-
tral Government ?

THE DEPUTY CHAIRMAN:
You don’t say that, Mr. Upendra.
You understand what Mr. Verma
meant. TSI Ft FgAT 5 ToT §,
ATAATR, TAT 1T & | Tg W=7 A& AT |
Someday you might also become
a Governor. zg fIwTd W FiFT |

SHRI SUBRAMANIAN
SWAMY: Shri Ramlalis in Janata
Dal now.

SHRI PARVATHANENI

UPENDRA : ButnotinJanz2ta Party.

ot gaqea fRaw - 70 07T T
FIIIE, 95 ATATIA & AT 4T &,
TRAMA T T TF )

o AW Ant: Ty sk el
FLATE 51 tgqr 1, ... (sAFEE).

gl % ARAT T GRLT AW A0
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a1 §, ¥9 GgAd &, ®1§ W gasr
fgaer =gt €

Sqawwafa : ani sy, os fafte §
#q gy ®1fig '

ot Agex qat ¢ Ff|E, Fga o,
RIAF4T, §g7 ST I TAq g 4T,
LETNAT, HR A AAT aF-a1% fafae
T AE T

Iqqwmly - a8 O waw arfadiq

- A fyg, gag aner B

s ey qA_Y ¢ ST, RWIT
siedl ® &, § %1 TRy 3T g o
AHAE FT AXLT T HT AT G
FoAra: oTEAT O L gH NV 9 &R
¥ E AT gs § oadr a1 g |ifgm
amw amma exifug o1 F 1 wW A
w=i gE wad gnaR W, f5 1977
S$qdy ¥ AwAa HT AT Hiar w47, qA
ASAT F, IAGT &1 AT g A
F W fam o ... (s@EEw) L
& 9q wag fafaeez g1, “AaT g,
w7 1980 Sq F ofF At & AW
FIQITHT GIHIT T 7 IGT & THIT
¥ fesfies fpar o, f5g @ & f&
|7 1977 991 ¥ fHar war

Agzar, NqTAA o 78 FEd &

~
>

5 qsraal 1 uwigwr 87§ AseT-

| gyieq gl & Shigd w¥ weer-
IR W STA-GEA @ g, faidy g
AT gt | A wfyw g §
HIATT TAATET ST SR FHAId
FY HfrFR &Y & qAIT FA T LA
@y &, afwa war=R qr /T FN
g AT 91T @ g, AFE I A
A IA @I 1 OF g T FAIE
# swoTAwdT 9 6 Aawr & A &y
gzraT g t wx wE § gwdAr g oo
femy g § § AN T SmEr ;e
qar &, & fRc @ar $ e T T ?
a7 frat oz d g, wmm TR

T 1 A S Wy g F ) e
PET R T % T (H‘T{’-T F ETE:"\,' .

SV

2!

FISATTT, ®REF ST W § 1 AGT
g FTETH,  WIYTT-T ¥
qigaEl % owiTAw & qrg g AWl

an YT
!
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[ fiter 7wi] -

Y OgWT §, 91 wEd)  qged él
HATED T S AT T T GIHIT 47,
qgf wfgat & faw 25 gfqma &iF
feagd ar af o | 3@ o fam &,
QUEFT  TAH  ASATS FTH NITE-
grgew, qfgammi ¥ faq At mi<ew
wgr g, afaa fowd a0 & fag are
Hor BT FIE NTFUTT A&l @I Q
zafig o § qasr faae g M
AF TiF &, faay § quia: agaa &
g | § zasr z@ arlm 1 faqw
#3q7 g fp wmra - f5T aT §, sAar &%

qag & a?m”r W% gag_ Al Syl &
%aﬁﬁ &, WG gt & auwE T
qu fas aﬁ EI!TTT FI AT TIGHT LT
F zaT fam q4 g AW '@ F
mT saar & fgg § gar

TRl weadl & g & 3 fawi @
favig w3arg !

THE DEPUTY CHAIRMAN :
Shri A. Nallasivan, Honourable
Members,thisis hismaiden speeckh...
{Interruptions)...

SHRI A. NALLASIVAN
(Tamil Nadu) : Madam, Deputy
Chairman, I thank you for the
opportunity given to'm= for making
my maiden spesch in this august
House.

Madam, at the outset I wish - to
state that our party, the Communist
Part of India (Marxist), opposes
thes: two Bills on Panchayati Raj
snd Nagar Palikas. Our  party
considars that these two Bills gre
further sinister steps on the part
of the Government of India in ma-
king the Indian Statz moreand more
authoritarian, The sattitude autho-
ritarianism  in  politics tends
to cutting more and more at the
root of federaliem and concentra-
ting more and more powers in
the hands of the Centre.

Madam, we know that the poli-
tical sat-up of the country consists

“URATYA SABHA]
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of three tiers—the Central .
vernment, the State Gove
ment and the Local Self-Gove
ment. Our Constitution pla
the third tier, that is, Local £
Government, vnder the respo!
bility and control of the State
vernment. Inour country,the ge
ral democratic opinion is m
and more insistent upon giving 1
powers to the Stat:s, that is, St
autonomy, so tuat the Stiates -
be able to fulfil thz responsibi
of administering not only the &
but alco the Local Self-Gov
ment institutions, which is =
their  responsibility. But I
through these two Bills the -
vernment of India wants to ti
away even the powers that are
existing with the State Gowe
ment. Not only that. The !
vernment of India proposes to su
vise how the Centrels Bills wil
administered by State Governme
with regard Locel Self-Gove
ment bodies.

My friend from the Cong
side was saying that tre w
“Governor” is being -put there
the Rill, that ‘it is equival=nt
“State” and that Governor me
the State. Then why don’t you
the word ‘‘State’ itself there?
are doing this because you wan
put th: Governor over the head
tiie Stite in the maiter of
minjstering these local bad
That is the position. The Ce
says that these Bills have
for decentralisation
powers. Our party also stands
devolution of more powers
local self-government. We have
not only as a policy but we
implementing in West Be
and Kerala. For instance, we |
given more powers to them
West Bengal not only to admi
ter the civic needs but also
register the tenancy rights of
peasants and agricultwal labou
in the rural areas. We have gi

-more powers to local self-g

bodies in West Bengal than v
has been envisaged in this ’
chayati Raj Bill. We have gi
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mare substantive powers to the
panchayati raj institutionsin West
Bengal the responsibility or
registering the tenancy rights of
the peasants in the villages.

My friend from the Congress
() on the other side is telling that
because of this Panchayati Raj
Bill, the rural people are going
¥¢c have a vely jubilant social,
economic and political Jife in
the ruwral areas. He also talked
about mass participation in the
activities in the rural, panchayat areas.
I want to ask him only one question.
Prof. Mahalanobis had given a
repmt to Pt, Jawaharlal Nehru
Saying that even acCording to the
land ceiling acts of the Congress
Governments.  there will be 64
crore acres of extia land in the
hands of the Gove nment to be
distributed to the poor. What is
the record of the Congress with
regard to land reforms 7 Without
land. beyond ceiling being found in
villages and being distributed to
agricultyral labourers and poor
peasants, how are you going to
enthuse the rural people to take
,part as a mass in the activities of the
panchayats ? But in West Bengal
and Kerala we have given more
powers to the panchayats.

My point fs, even to bring about
uniform devolution of power to
the local self-government, can It
not be brought about without
cutting into the powers of the States
inthe crucial areas of elections and
auditing in the local self-goven-
ment  administration. You say,
you want to give power to pancha-
yats. Allright. Canit not be brought
about without cutting the rights
of the State Governments in the
crucial areas of election and
auditing ? The moot question to
be answered by the Congress
Government is this. We also stand
for devolution of powers.  But can
it not be done like that ?

[13 OCT. 1939]
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The e bills aroin line with the
policy already taken by the Governs

-ment of India in the matter of

convening directly the meetings of
the District Magistrates, the
Municipal Commissioners, the
Block Development Officers etc.
Without reference to the State
Governments. You are doing all
that. Then, where is the power
of the State Government lefg
Why should there be a State Goven-
moent at all ? The Constitution
may straightaoway be changed into
a unitary Constitution. What is
meaning of this ? You are telling the
District Magistrates, you are telling
the Municipal Commissioners, you
are telling the Block Development
Officers, ““After all, the power is in
the hands of the Centre. You need
not aot according to the directives
of the State Government.” Are
you not encouraging disobedience
among the State Government
officials ? This is how you are
undermining eventhe exis'ing powers
with the States. Therefore, You
are trying to build up a wunitary
state, keeping the form of a federal
state. That is what You are trying
to do.

You are taking away the powers
of the State Governments on
elections saying that the elections
are being delayed. But what is the
guarantee that elections will be
held regular for local bodies even
when the responsibility is trans-
ferred to the Election Commission?
For instance, there is an accusation
in the political circles that even
the FElection Commission adjusts
its programmes acCording to the
convenience of the ruling party at

the Centre.

10 p. M.

If such an accusation is there

" against the Election Commission

itself, where is the guarantes of
holding reguwlar elections ? Simply
because you are amending the
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- Constitution, will there be regular
- elegtions to the local bodies ?
. No. Have we not discussed recently
the postponing of elections to the
~ Karnataka  Legislature ? Even
* though the situation 1is ripe for
elections, you are postponing the
olections in that State because the
‘people’s opinion is against You
 because of the rise in prices of so
many essential commodities. There-
fore, you are trying to make use of
the provisions in the Constitution
Jin such a way that the Central
Government ¢an extendthe Govet-
nor’sryle for afull one year. Then
where is the guarantee for holding
regular elections to the Panchayati
Raj boards even after the amend-
ment of the Constitution ? In
this connection I want to bring
to your notice that most of the
overdue elections in local bodies
have not been held mostly in Cong-
ress (I) ruled States. I can give
you'the example of my own State,
Tamil Nadu. When the ATADMK
was in power, it was the Congress
paity which was aiding that Go-
vernment to drag on its feet on
the question of conducting elections
for nine years. You ocan see mostly
Congress (I) ruled States are not
Sonducting elections regularly to
the local bodies. Therefore, ~you
should have criticised and punished
Your own Chief Ministers who
have not conducted elections regu-
larly. Instead of that you are now
punishing all the States by taking
away even their existing powers.
Now you are going to transfer the
‘auditing authority to the = Com-
ntroller and Auditor General of
Andia... (Interruptions)

THE DEPUTY CHAIRMAN:
Never disturb anybody who s
making a maiden spzech.

SHRI A, NALLASIVAN :
How will you be able to audit the
accounts of lakhs and lakhs of
municipalities and Panchayati Raj
badies with the he'p of the CAG
set up in Delhi ? What purpose

[ RATYA  SABHA |
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“will it serve-by bringing CAG al
_into the picture ? You say you ha
brought this Bill with the intenti
of giving more powers to the peopl
But that is not Your intentio
Why could you mnot bring it in t]
last 4% years ? Why are ¥¢
bringing it at the fag end of -ym
five-year term ? Because You a
having your €yes on the electior
Let alone bringing this Bill, fir
hold elections to the municipalitic
and local bodies in the Congress (
ruled States. Why have You
done that ? you are now doi1
it because the people in the Congre

. -{I) ruled States are very muc

dissatisfied with the absenc
of  civic rights and amenitie
The civic nceds have not Dbex
fulfillec. Threrefore, the Congre
High Command fecls that t
saying that they are going to gi
powers to the people, the peop
can be mesmerised into believir
that the Congress High Comman«
especially Rajiv Gandhi, is givir
power to them; so they should vot
for hh.no

THE DEPUTY CHAIRMAN
You can interrupt but not anyon
who is making a maiden speech

SHRI A. NALLASIVAN ; Th
Indian people will now see througl
your game. They understand yo
now. So, on behalf of my party |
oppose these Bills.

THE PRIME MINISTER (SHR]
RAJIV GANDHI) : Madam De.
puty Chairman, I have been follow
ing with the closest interest this
important debate on the Panchayat:
Raj and Nagarpalika Bills. These
Constitutional Amendments, which
I had the honour to introuduce
at the last session, are of truly his-
toric and revolutionary significanc.
It is, therefore, not surprising that
the debate should have been some-
times stormy, somstimes incisive,
sometimes reflective, but at all times
lively. I wish to thank all members o1
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both sides of the House for the
important contributions they have

made to this debate which is bound
to adorn textbooks on Constitu-

tional history for many years to
come.

By and large, it appears to me
there is general accepiance of the,
need for maximum democracy and
maximum devolution. What is
disputed {s matters of Constitu-
tional jurisdiction, .political pro-
prizty, electoral motivation and
legislative detail. Allew me, Madam,
to deal with each of these appre-
hensions in turn.

1t has now been well established
in both Houses that there can be
no doubt about the Union Govern-
ment’s competence to introduce
these Constitutional Amendments.
We have displayed the utmost
reciitude in not impinging upon
the essential Constitutional rela-
tionship established between the
Union and the Siates, Our basic
aim is to secure  Consttutional
sanctity for democracy inthe Pan-
chayats ard Nagarpalikas and
devolution to them of adequate
power and finances to ensure the
pzople’s participation in the deve-
lopment process.

Birst, we have left Entry Five
of the S:ate List exactly as it is and
where it is. The competence of
State legislatures to deal with all

municipal legislation relating to-

rural and urban local bodjes has
not been tampered with in any way.
Second, care has been taken to so
draft the Constitutional Amend-
ments as to leave it enirely
to State Legislatures to draft the
law on the subject, and to State
Governments to formulate and
pass the necassary orders to realise
the obj:ciives of these Constitu-
tional Am>naments. The only point
I would wish to stress is that all
municip2l law has to conform to
the provisions of the Constitution.
These two Amendments, when
passed, will set the Constitutional

[13 OCT. 19891  (Amdt.) Bills,1089 274

stége on the basis of which State

Legislatures will undertake detailed
legislation’

Thirg, it is erroneous and mis-
leading to say.. .(Interruptions)

AN HON. MEMBER : Sir.

SHRI RAJIV GANDHI : I
said “Third’. One, two, three; not
Sir. Those who have not understood
put on their hcad-phones,

Third, it is erroneous and mis-

“leading to say, as some Members

opposite have clleged, that what
we have attempicd to dois to draft
a detailed Municipal legislation by
the backdoor of detailed constita-~
tional Amendments. We have
restricted  oursclves to essential
features such as  regularity in
elections and the forestalling of
arbitrary and prolonged suspen-
sions. We have been asked why
we have prescribcd in such a detail a
common structure of Panchayats
at village, intermediate and dis-
trict levels, as also a common
structure of Nagarpalikas for diffe-
rent sizes of population. The
answer is simple. A uniform struc-
ture means uniform patttrn and
degree of democratic representation
in the local bodies. Why should
the pattern and degree of democracy
differ from one part of the country
to the other ? We are, after all,
one country. Another major ob-
jective we have in mind is to reduce
the vast gap that now separates the
voter from his representative. In a
vast country like ours, there are at
present not more than about 5.500
persons—5,000 in the State Legis-
latures and around 500 in Parlia-
ment—to directly represent 800
million people. The number of
voters secking the assistance of the
elected representative is so large
that there is no way th: represen-
tarive can really give his personal
aftention to his olectrorate as a
whole. Also, it means. the p:ople
have to approach their M.L.A.,
or even M.P., to get grass-roots



e

275 Constitutian.

[Shri Rajiv Gandhi]
problems attended to. The Pan-
chayati Raj and Nagarpalika Bills
will generate s¢ many lakhs of
elected grass-roots representatives
that the distance between the voters
and his representative would be
drastic ally rcduced, the power-
brokers would be driven from
their perches, and grass-root prob-
lems would receive grass-root atten-
tion. There is no reason why these
benefits should no reach the people
in a more or less uniform manner
throughout the country. That objec-
tive can only be secured by unifor-
mity in the structure of local bodies.

The third point is perhaps, of
the greatest significance. We are
determined to ensure just repre-
sentation for the weaker sections

. of society through reservations in

all our local bodies. The only way
of ensuring uniformity in reser-
vations is by ensuring a uniform
structure of local  Government.
Let me give you an example to
illustrate thke complic.iuns that
would have arisen if we had tried to
secure a uniform system of re-
servations withourhaving a uniform
structure o local Government.
At present in some States includ-
ing Congress-run Maharasttra and
non-Congress - run  West Bengal,
the Panchayat Szmiti is a body
dirze.ly elected by the pcople at
large. In some other States, how-
ever, the Panchayat Semitiis not
a directly elected body but acommi-
ttee of the Chairman of Village
Panchayats. In a directly elected
Panchayat Samiti it is_ entirely
feasiblz to reserve seats for Sche-
duled Castes and Schedued Tribes
in proportion to th.ir population,
as also to reserve 30 percent of the
seats for women, If, however, the
Panchayat Samiti is not a directly
elected body but only a commiftee of
the Chairman of the Village Pan-
chayats how is one to secure pro-
portionate representation for Sche-
duled Castes and Scheduled Tribes
or 30 per cent reservation for
women ? In prescribing a uniform
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structure of local governmeni
for the country as a whole, our
aim is not to arbitrarily impose
a uniform stiucture on a di-
verse country.- 1t is only to
ensure that there is uniformity of
reservations throughout the country
for the Scheduled Castes, the Sche-
duled Tribes and women. We are
second to nomne in recognising the
diversity of our country. We are
second to none in celebrating the
variegated cultures of our country.
We are second to none in being the
most passionate advocates of our
unity in diversity, in recognising and
affirming that, in a country like
India, the only unity that is possible
is by a large-hearted acceptance of
diversity. Respect for diversity means
recognising that palm trees grow
in some parts of the country and
the chinar grows elsewhere. But what
has this to do with the oppression
of Harijans or Adivasis or discri-
mination against women ? Surely,
the ladies of Kerala deserve equal
treatment in the Panchayats as the
laides of Kashmir, even as Scheduled
Castes and Scheduled Tribes every-
where arc entitled to equal repre-
sentation, Diversity means respect
for a Carnatic Kriti_ in Thanjavur,
a baul in Bengal, 2 dhrupad in
Gwalior and a manganiar lok-geet
in Rajasthan. But does this mean
reservations in Tamil Nadu should
be different to reservations in Ben-
gal ? Does this mean that the Adi-
vasis of Rajasthan should be treated
differently to the Adivasis of Madhya
Pradesh or that the Scheduled Castes
in one part of the country should
get reservations in proportion to
their population but be denied the
same privilege in other parts of the
country ? To do this would be to
make a farce of the noble precept
of unity in diversity.

We celebrate the intellectual, spi-
ritual and cultural diversity of our
country. But, as I said a minute
ago, we arc one country. Wher it
comegs to oppression and discri-
mination, the people of Irdia are
usited in demanding a uniform end
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to all 'o;}prcssion, all supprescion
all social tyranny, all obsolete social

morals, 1 repeat, Madam, that it is -

to secure a uniform system of re-
servations that we were obliged
to prescribe a uniform structure of
local government,

I now turn to questions of
political propriety which appear to
have agitated the feelings of our
friends opposite. We have been
asked: How dare the Prime Minister
interact directly with District Ma-
gistrates ? I answer: What call has
the Prime Minister of a country
like India to remain as Prime

Minister unless he feecls at.home

in the humblest hut of the humblest,
remotest village of our vast and
varied country ? I toured hundreds
of villages. 1 spoke to countless
people. There, in their hearths and
homes, I experienced the cruelty
of an unresponsive administration,
the oppression of an administration
without a heart, the callous lack of
compassion that most of our people
find at the hands of much of our
administration. I then looked at
the administrators thems Ives—most
of them dedicated young men and
women, of extraordinarily high intel-
ligence, deeply concerned about the
people placed in their charge and
yet, apparently, incapable of convert-
ing their enthusiasm and personal
compassion into a responsive ad-
ministration. I sought an answer

to this riddle, a solution to this

conundrum. That is how I decided
to pose the question to the District
Magistrates themselves. How could
this possibly be wrong ?

In any case, there was nothing
.clandestine about my encounters
with District Magistrates, The first
onc was held at Bhopal. 1 invited
Chief Minister Motilal Vora. to
join us. He accepted and was with us
in the meecting, The second one
was at Hydcrabad., T invited Chief
Minister N. T. Rama Rao to ac-
company me to the encounter. For
reasons best known to him, he

* haughtily declined. (Interruptions). 1
asked him once again at Hyderabad
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airport. He once again refused to
come with me. How can the Op-
position. ., (Interruptions), ... now
turn around and say I went behind
the backs of Chief Ministers to talk
to District Magistrates ?

When it came to meetings with
village pradhans and sarpanches
panchayat samiti chairmen and pre-
sidents of zila parshads, we took
care to seek the cooperation of at
least two Opposition-run State Go-
vernments in holding these samme-
lans, Chief Minister Jyoti Basu kindly
agreed to cooperate and we held a
most informative and useful Samme-
lan in Calcutta, in full view, I might
add, of the representatives of that
State’s non-Congress Government,
We were making arrangements with
an Opposition-run Government for
the South Zone Sammelan in Ban-
galore when that Government crum-
bled under the weight of its own
inconsistencies. If the Janata Dal
failed to host the South Zone Sam-
melan that was not on account of
any failings on our part but only
because of their own inability to
hold out until the Panchayat repre-
sentatives arrived.

We have consulted openly, fran-
kly and freely with every echelon
concerned: beginning with the com-
mon folk of our villages to whom
I spoke; then the bureaucracy, in-
cluding District Magistrates, Chief
Secretaries and Secretaries to the
Government of India; and then the
Panchayat and Local Seif-Govern-
ment Ministers and Chief Ministers
of States. It was never we who

‘shied away from meeting them.

Regrettably, however, some Op-
position-run State Governments re-
fused to send officials and even
clected representatives to these en-
counters and then, in a shameful
act of abnegation of governmental
responsibility, failed to participate
in the Conference of Chief Ministers
which I called in early July.

We come to this Housc, Madam,
at the culmination of a process of
open, transparent consultation withou
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precedent in the history of indepen-
dent India. The amendments we pre-
sent are the distilled essence of
the views of thousands of elected
local body representatives, hundreds
of District Magistrates, scores of
senior Government servants and do-
zens of Ministers and Chief Minis-
ters. There is no impropriety on
our part. The only impropriety has
lain in the discourtesy with which
a well-intentioned invitation was tur-
ned down.

Madam, much play has been
made by the Opposition of the
proximity of the forthcoming general
clections to the important legisla-
tion which this House will shortly
be voting upon. I do mnot quite
understand the point at issue here.
Is it not a fact that we were elected
to govern and legislate for a five-
year period ?

SHRI PARVATHANENI UP-
ENDRA : Misrule.

SHRI RAJIV GANDHI : Is it
not a fact that we were elected to
serve the people of their develop-
ment and progress for a five-year
period ? Should we stop governing
and legislating only because elections
-are in the offing ? It is the people
who have given us this responsibility,
It is to the people and the people
alone—that we are responsible. (In-
terruptions). We reject this artful
misinterpretation of parliamentary
practice that would require us to
- desist from legislation because of the
proximity of the polls.

In any case, Madam, it was at
the very beginning of our present
term of office, in the first broadcast
1 made to the nation in January
1985, that I outlined the plan we
had in mind to make our adminis-
tration responsive to the people’s
needs. I raised these issues in my
speech at the Congress Centenary in
Bombayin December 1985. In August
1986, this intention of Government
was enshrined as the Twentieth
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Point of the Twenty Point Pro-
gramm: under the rubric “Respon-
sive Administration.”

At that time, I must confess, we
were in quest of managerial solutions
to unresponsive administration. We
were looking to-a simplification of
procedures, gricvance redressal ma-
chinery, sinsle-window clearances,
computerisation and courtesy as the
answers to the problem. As we went
along, we discovered that a mana-
gerial solution would not do. What
was needed was a systematic solu-
tion.

The Panchayati Raj and Nagar-
palika Bills constitute the most signi-
ficant systemic transformation in the
governance of the Indian polity
since the Constitution entered into
force just under forty years ago.
We learnt that a paternalistic ad-
ministration cannot be a responsive
administration. We learnt that a
grassroot administration without po-
litical authority was like a meal
without salt, We learnt that however
well-intentioned our district bureau-
cracy might be, without effective
elected authority the gap between
the people and the bureaucracy could
not be closed. We learnt that the
vacuum created by the absence of
local level political authority had
spawned the power-brokers who oc-
cupy the gap between the people
and their representatives in distant
Vidhan Sabhas and the ever. more
remote Parliament. We learnt that
corruption could only be ended by
giving power to the Panchayats and
making Panchayats responsible to
the people. We learnt that in-
efficiency could only be ended by
entrusting the people at the grassroot
with the responsibility for their own
development. We learnt that call-
ousness could only be ended by
empowering the people to send their
own representatives to institutions of
local self-government, by empower-
ing the people to reject those who

betray their mandate,

The Panchayati Raj and Nagar-
palika Bills are not only instruments
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“or bringing democracy and devolu-
tion to every chaupal and every
chabutra, to every angan and every
dalan. They are also a charter for
endi ng bureaucratic oppression, tech-
nocratic tyranny, crass inefficiency,
bribery, jobbery, nepotism, corrup-
tion and the million other malfeas-
ences that aflict the poor of our vil-
lages, towns and cities. The Bills are
the warrant for ending the reign of
the power-brokers, of the interme-

diarics whom Shakespeare called
“the caterpillars of the common-
wealth.”

These Bills fill a yawning gap in
the country’s polity. They are the
resuit of a process tnat was started
in the immediate aftermath of our
great  electoral victory and has
besn carried forward in carefully
considered stages tillit has ripened
for consideration by our august
Houses of Parliament. There is
nothing sudden or surprising about
the timing of these Bills.

There is another point I would

wish to stress. Elections come and go.

The consequences of these Consti-
tutional Amendments will far out-
last the outcome of the forthcoming
general elections, These Amend-
men will become a sacred obligation
on all Governments, whether at the
Centre or in the States, whether
tun by the Congress-or by any
Opposition party. There is nothing
gimickly about our intentions. We
are making democracy at the gross-
roots a solemn and ineluctable Con-
stitutional obligation. Equally, we
are makng the devolution of ad-
ministrative
to the local bodies an inascapable
responsibility of all governments,
now and in the future, hers at the
Centre and there in the States, a res-
ponsibility as much of Congress-run
governments as of governments run
by others. An election gimmick is
atrick of thetrade. A Constitutional
Amendment is a solemn, long-term
pledge. Ours is a pledge to the people,
Those who thwart the people do so
at grave risk to themselves, When
the voter stands in the seclusion of

and financial powers
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the voting booth, his hand will go
down on the hand which clasps his
as a friend.

With your permission, Madam, ¥
would now like to deal vith some of
the matters of detail touched upon
by- participants in this debate,

It has been alleged that Schedules
Eleven and Twelve infringe in some
manner upon the legislative sovereign-
ty of the State Legislatures and
the freedom of action of State Go-
vernments in regard to responsibili-
ties assigned to them by the Consti-
tution, Ths confusion appears to
arisc out of confcunding the Legis-
lative Lists of the 7th Schedule and
the. Lists incorporated in the pro-
posed 1ith and 12th Schedules.
The Union, State, and Concurrent
Lists detailed in the 7th Schedule
deal with the respective Legislative
competence of the Union, the States,
and the Union and the States to-
gether. The 11th and 12th Sche-
‘dules on the other hand constitute
an illustrative list of subjects in
respect to which development pro-
grammes might be impiemented by

~ Panchayats and Nagarpalikas respec-
tively. These are subjects regarding
which understanding at the local
level is likely to be much more pro-
found at that level thaa in some dis--
tant State capital and where imple-
mentation by local elected bodies is
likely to be much more responsive

to articulated pbulic need than the .

cold administrations of official

_agencies,

The 11th and 12th  Schedules
do not confer any legislative com--
petence upon the local bodies. No-
thing is taken away from the legisla-
tive competence of State Legisla-
tures. All that is indicated by the
11th and 12th Schedules is the path
along which effective devolution
might be pursued to render the Pan-
chayats and Nagarpalikas into vi-
brant, dynamic, meaningful institu-
tions of local self-government. It is
explicitly stated in the Constitutional
Amendments now before the House
that it would be for the State Legisla-
tures to lay down the Legislative
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parameters of devolution and for
State Governments to give practical
effect to these parameters. We
recognise that the precise pattern of
devolution might vary from State
to State. We leave it to the good
sense of our psople to endorse or
reject through their vote the degree
and nature of devolution conferred
upon the Panchayats and Nagar-
palikas by different State Legisla-
tures and State Governments. Those
State Governments that live up to
the cxpectations of the people will
receive the endorsement of the peo-
ple. Those who fail the people will
receive the rejection they deserve.
Our sanction is the people’s vote,
The only thieat we hold out to
State Governments is the threat of
their being rejected at the polls by
the people whose Constitutional
rights they transgress, by the people
who feel deprived of the opportu-
nities to them by Constitutional

Amendments,

Surprisingly, little has been said
in this debate about the heart of the
Amendments, which is the provisions
of planning and implementation. It
fs undeniable that our planning has
become increasingly removed from
the perceptions and aspirations of
our people at the grassroots. Such
District planning as is taking place
is largely formalistic in nature, a
putting together by bureaucrats and
technocrats of what they perceive
to be in the interests of the people.
The people themselves are not con-
sulted at all, or are consulted but
perfunctorily. Through these
Amendments, the primary responsi-
bility for planning would devolve
upon the Panchayats at every level,
and each tier of the Nagarpalikas.
Each local community, whether in a
small village covered by a village Pan-
chayat or in a village turning into a

town governed by a Nagar Panchayat,
orin a town governed by the Munici-
pal Council or in a city governed by
a Corporation would prepare its
own plan for its won development. I
would particularly draw ‘the atten-

[ RATVA SABHA ]
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tion of the House to the wordin,

of the relevant provision. It provide

in effect for any plan for economis

development to incor porate its socia
justice component. As it is, the pro
vision for reservation ensures tha
the Panchayat and the Nagarpalika
undertaking the planning exercise
will be adequately weighted with: the
weaker sections of socicty. That in
itself will contribute to a heightcned
social consciousness in the preparz-
tion of plans. But thess Constitu-
tional provisions go c¢ven further.
They make the completion of any
plan prepared by a Panchyatat or a

_Nagarpalika contingent upon the in-

corporation in the plan of its social

justice component. In ¢ther words,

whereas up till now even in so pro-

gressive a State as Gujarat

wh'ch has pioncered the sccial
justice committees in penchayats,
social justice has beenan adjunct to
the planning process. Thes: Con-
stutional amendments make social
justice an integral element of tha
planning process. Plans prepare by
panchayats, pahnchayat samitis and

nigar valikas will then be filtered

upward to the zila parisbade for har-
monicing and consolidstion by a

committee clected by the members
of th: zila vari-had and the nagar-
palikas. This commiteee for dis-
trict planning incorporates members
of the Scheduled Castes and the
Scheduled Tribes in propertion to
their populition in the district and
raserve 30 per cent of th: seats for
women. Thus the very composition
of the district planning committee
is such as to ensure the integration
of social justice witl economic plan-
ning in district plats. This holds
true equally oithe »lected body being
established for matropolitan plan-
ning. Thusse constitutionzl amend-
ments presage an entirely new era
in planning nct only in terms of
dstailed consultations at the griss-
roots but also in terms cf ensuring
socialjusticeasanintegral compon-.n
of the development process. As re
gards implementation, there has | bee
a half-bearted attempt by some
Members of the Opposition to raise
alarm by pointing to one licunae
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or the other in the 11th and the 12th
Schedunle. Thesc digs world have a
parposeifthzre had beenanyattempt
to makethe I1thand 12th Schedules
cither comprchensive or obligatory.
We have made it amply clear that
there two Schedules are illustrative
in neture aimed at indicating practi-
cal waysin whichthe implementation
of the
might be entrusted to elected local
bodies, instead o7 being carried out
as at present by cold, remote cfficiel
agencies. Itis bybeing held respansi-
ble for the implementztion of pro-
grammes that local bodies will be-
com: turly responsible toth: people.
It is when represenfativeness is
combin-= with responsibility that res-
ponsive ad ministration follows. More-
‘over, the location of the district
planning committee in the zila pari-
shad and indeed its vzry creation pro-
vides thz first~ever platform of rural
urban interaction of dev:lopmental
issues. This in itself will contribute to
& bigher awersness of various prob-
lems of soeial injustice and the re-
melial measvres required to rectify
them. Through the proposed metro-
politan planning authroity, India
becomes one cf the first developing
countries in the world to provide a
platform for interaction between
States an¢ Central authorities and
the elected repr:sentative of urban
and adjacent rural local bodies, thus
integrating the d:mands of social
justice with the imperativzs of eco-
nomic growth. We have left it to
State Legislaturesand State Govern-

ments to determine the precise

eontours of the responcibility that
will devolve on local bodies for the
implementution .of  progrc mmes.
Some States will go further than
others, Somevariationsinthedegree
and pettern of devolution would be
justificd and acceptable. But any
State Government which transgre<ses
the spirit of thesz smendments will
haveto face the wrath of the people.
Weat the Centre have madea begin-

ning in frusting the local bodies to
implement their own programmes.
The Jawahar Rozgar Yojna and
the Nehru Rozgar Yojna are the
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earnest of our commitmsnt t6 placing
responsibility for development ad-
ministration squarely in the hands
of the elected representatives of the
pecple at the grassroots. No logner
will ihc peeple have to run from one
burceucratic clesed door to another
from one indifferent official to an-
cother, Ne longer will they neve to
bribe end cajole thair way to se;
cvring {hir legitimate rights, We
arebiinging tcancnd the Kafke ssque
nightmare through wnich the pec-
pls ot the grocoycots  have lived,
Tiisir problems will now be solved
at their doorsieps. Answerability
will be within the very villages where
they live, Accouniability would be
nriled to the panchey o ghar and the
nsgaroalika. Troth will not be rid-
den in ever more voluminous files
and crpboards bursting at the seams
but will be revezled on the floor
of the panchayat ghar end at the
village rustings, onthe floor of the
town-hall and the hustingsin every
mohnlla,

As regardsthe sound finances
of th: panchayats and nagarpalikes,
we propos: entrusting this responsi-
bility to the Fin>nce Commissions
envisiged in the Constitutional
amendment, Here again, some of
the comments made by Members
opposite would appeer to indicate
that while they have glimpsed
some of the parellel features bet-
ween the Finance Commircsion esta-
blishied under articl 280 of the Con-
stitvtion and the Finance Com-
missions propcsed in the present
amendment, they hive not com- .
prehended the essential differcices
between the two. Whereas the Fi-
nance Commission estedlished 1.n-
der  article 280 effects the octi @l
cllccotion of resources between the
Centre and the States, the Finance
Cemmissions referred to in this
amendment would limit themselves

" to the principles on tle basis c¢f

which ellocation might be made
between the States end the local
bodies. "The actuel allocations will
be made by the State Governments in
the light of State legislation on the
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subject and the principles recom-
mended by the Finance Com-
missions.

We atthe Centre ar: underkating
an exercise to review nagar-palike
and panchayat finances with a view
to seeing what steps m’ght be taken
to augment the availability of finan-
¢ial resources for lecal self-govern-
ment. We would Dope, the State
Governments, both those run by
ovr party ané tiiose run by the
opposition parties would' undertake
o similar exercise in- self-enlighten-
nient.

The Constitutional amendment
entrusts to the Comptroller and
Auditor General the responsibility
for causing thc accounts of the
local “bodies to bz prepared and
audited in such manner as he
deems fit, Members opposite appear
to have jumped to the conclusion
that this means dismantling the
existing State machinery for the
examinat‘on and auditing of lceal
bodies accounts. In our  view,
unless the CAG in his wisdom
deems otherwise there wouls be
no need to dismantle thz existing
State machinery nor undertake any
substantial  augmentation of the
staff in the CAG’s office. What
the CAG 1is being asked being
mandated to do. is to examine
existing procedures in different States
for the preparation and audit of
local bodies accounts and prescribe
methods by which such accounts
and auditing might te made stricter
and less prone to abuse. There
i3 no question of requiring the
CAG to himself take over the direct
responsibility for accounting and
auditing, The State local fund audit-
ing bodies would continue to exercise
their functions but under the over-
all guidance and direction of the
Comptroller and Auditor General.

I now turn to the dust being
raised by the opposition over the
role of the Election Commission.
Here again it is a total misreading
of the Constitutional amendment

- [ RAJYA SABHA]
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to suggest that the exitings machiner,
for the conduct of elections to loca
bodies would have to be dismaniled.
The Election Commissior  will
conduct the elections through the
State electoral officers and their
staff Also as elections are going
to be regular and arbitrarily pro-
longed suspensions are to be out-
lawea it would be essential tc
further strengthen the existing ma
chinery. The important change we
are effecting is not in centralising
the conduct of :lections but ir
bringing the process of elections t¢
the local bodies under the purview
of the Election Commission.

In recent months the burden ol
responsibility on the Election Co
mmission has been  considerably
increased. Legislative amendments
undertaken in respect of the Rep
resentation of the pcople Act an
other legislations have greatly addec
to the workload of the Commission
The responsibilities envisaged fo
them under the Panchayaii Ra
and the Nagar Palika Bills wil
further increase the Chief Flectiol
Commissioner’s  responsibilities.

[Mr.Chairman in the Chair]

¥ Mr. Chairman, Sir, we seek n
confrontation on thes: Bills. It
preparing these Bills we have drawr
upon the experience of all Congres
States as much as of non-Congres:
States. W: have freely anc re
peatedly acknowledged our deb
to Oppositior  Govarnmenis lik
those in West Bengal and Andhr
Pradesh and the earlier Janata Go
vernment in Xarnataka who hav
made innovative contribution t
the improvement of panchayati 1¢
in our country.

SHRI DIPEN GHOSH
Without amending the Constitution

SHRI1 RAJIV GANDHI : Equall
do we owe a debt of gratitude t
the pioneering Congress stalwarl
in Gujarat and Maharashtra wh



25w Constitution

have the léngcst'. unbrokenjand unble-

mished record of panchaya'i raj
in the country. There are negative
lessons too to be larnt as we
have frecly and fully admitted
from is inadequatc or insufficient
panchayati raj and nagar palika
adminisiration in somc non-Cong-
reas as well as in some Congress
States.There is no partisan polj-
tles in this. Our only interest is
the nationaf interest—the intercst
of development, the interest of the
poor, the interest of the weak. We
admit also that the objectives we
seek to achieve arc objectives which
at various times in the past have
boen espoused by Opposition parties
ranging all across the spectrum,
from the Bharatiya Janata Party
and its forcbcarers to the two Co-
mmunist Parties and their forcbears.
We invite all the parties in
the House to join hancﬁ

in passing these Bills.

The Bills are for the ~people.

The Bills are for their welfarc, their _

benefit. The Billsar= to give power

in the hands of the people. The .

Bills are to end the reign of power-
brokers. The Bills are to entrust
responsibility to the  grassroots.
The Bills are to give representative
acministration. The Bills are to
. involve the .people’s participation
in planning and implementation in
development and social -justice. The
Bills are designed to entrench
democracy in the very foundations
of our polity so that the supersiruc-

ture of democracy in State capitals -

and the nationaf capital might be
stable, sound and. well-foundcd.
The Bills represent the realisetion’
of Mahatma Gandhi’s visicn. The
Bills represent the fulfilment of
Pandit

endeavours. Sir, I invite the House
to pass thesc -Bills unanimously.
Those who support these Bills will
earn the peoplc’s pgratitude. Those
who opposec these Bills  will fail the
people and live to rue their lapse,

. Mr. Chairman, Sir, I commend
Yo this House the Constitution

with us _

awaherlal's dreams. The -
Bills are the outgrowth of Indiraji’s -

‘desirgbility of this fact.”
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(Sixty-feurth.  Amendment) B,
1989 ard the Constituticn (Sixty-
fifth Amendmeni) Bill, 1589

Thark you, Sir.

MR. CHAIRMAN : I shell first
put the motien reprading the
Constitution (Sixfy-fourth Amend-

ment) Bill, 1989, to - vote.
The question is. .. : »
SHRI LAL K. ADVANI

(Madhya Pradesh) : On & point of
- order. Sir, _normally. .. :

SHRI PARVATHANENI UP-
ENDRA Sir, all ron-Members

_ must leave the House. (Interruptions)

SHRI LAL K. ADVANI :

CIfdt had been one or two Members,

I may not have raised this issue at
all. But I would like to invite tho
attention of the Chair to Kaul and
Shakdher, page 789, which says :

“Whon a division is about to be
_taken, only members of the House
have the right to be present in the
Innér Lobby ard all other persons,
~including those to whom a cour-
tesy right of access is allowed,
must vacate it.,” '

Namely Asiicle 88 empowers Mem-

_bers of the other House zlso who are.

members of the Governmert to

have access to this House, but not

2 right to vote in this House.
(Interruptions)

I know that. Mr. Chairman, if
it had bi.n only one or two, I wcul_d
not raised-it. After all a geat is
resorved for the Prime Minister ip
this House even though he may bi’
8 Member of the other House.
But there are seveal Members
sitting here. I merely point 1o the
fact that there is norhing obligatory,
there is no right with me, but at the
same time the preceding rulings
and precedents say that it is better -
if he is pot present in the House
to avoid objections. So it is desira-
ble. Iam only pointing to the
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~SHRI P. SHIV
V1. Chairman, is the hon. Member
o8 ing aspersions on those who arc
smmc heie as Ministers.

SHRI LAL K.
have cast no

ADVANI : I
aspersions on them.

SHRI P. SHIV SHANKER :
It amouuts ‘o that. You need not
bring it 1o *he notice of the Minis-
ters. They are very well aware
of Iit.
your part to have raised this point.

SHRI LAL K. ADVANI : I
”“dlll consider it desuuble That
is a

SHRI G. SWANINATHAN
Sir, I stand on a point ~of ovder.
The Ministers who sre not Members,
eveir though rhey are not Members
of the House, have got every right
to be present Curing the division.
That has wlways beep so. No
Minister can be asked to go  from
the House. Only others in ihe
outside lobbies shall be asked to
leave. When ths Minis'er is present
in 1hz House, he ¢anpot be asked
to g0 ow and it will be casting
aspersions on the office of :he Mini-

er. He has got every right to be’

(Interruptions)
MR. CHAIRMAN :

ere,
Lot

Confusion

seems ‘to be ari.ing ont of ‘he fact
that “here is a cynfusion about bzaing
present in the House and Dbeing

present in ‘he nner
are not  permit'ed, ‘hey should not
go ‘o "lie inher lobby. They can
be p- e\e 't in “he House and that is
" what becomes clear in the next
euva-ce. He says

“Objection czn be ‘aken if such
a member ‘akes advantage of his
prescnce and goes into the - lobby.”
So the objec’ion will be if they go
into the lobby. It is very clear.
The langyage is. absolutely clear.
You hove been 2 Member of the
Lok Sabha and you know the whole
vhlrg The  convention is -also
Lnowr to Shri Atal Bihari Vajpayee.

lobby. They

SHANKER : -

And it wes unnec.s-ary on

[ RAJYA SABHA]
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" avoided.

. TA (West Bengal)

i

(Amdt.) Bills, 1989 -

gz g amidat ven s%JT)

wrafo s, & T AT H T q
A ngi g Wi i mgo s
' & Ef‘Tl ILQFF FiE eid
g Taz T

SHRI DIPEN GHOSH

(Wesy Bergal) & The reference is t.
going into the Iobby ie. whan th

. voting takes p‘ﬂ.Cu in the lobby

That is why °
erxed to.,

MR. CHALRMAN My rulm
is, the whole pisition is absolutel
clear. (Interruptions) There can
The word use
is “lobbying”. Lobbing is to b
- That is why they arn
not permitted io be in the lobby.

SHRI DIPEN GHOSH : Theit
are two me' hods of voting—voting
by pusiing the button of by -Zoing
ta *he lobby and marking. In east
the vating 1s to take place by going
to the lobby and marking, the
Members who arc not Members
of this House but have access to
tihis House should not go to the
lobby. That meauns, - the presence
of such Members during the voting
is not desirable. ... (Interniptions). .

. SHRI G. SWAMINATHAN :
Voting is different. It is a_question
of rpising the hand and also going
to the lobby. When a Minister
can be her~ by right, how can he
ask him to go out?

(Interruptions)

SHRI GURUDAS DAS GUP-
: Sir, the point

‘inner lobby” is rel

is very clear.

MR. CHAIRMAN
heard 1it.

SHRI GURUDAS DAS GUPTA:
Sir, I have -2 submission.

MR. CHAIRMAN : What is
it?

SHRI GURUDAS DAS
GUPTA One Minute, ' Sir. My
su.bmission is that dssirability says
those  who -will participate in the .

I have
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et

voting should be present at the time

of voting in the House itself. Those
who have no right to participate
in the voting, why’ should they be
present? What is tho reason?.

(Interruptions). .
the others sit h"rc? Those who
piloted the Bill should bc present.
Why should others bz prescnt?

SHRI PARVATHANENI UP-
ENDRA : Should g1l the 60 members
of the Cabinet sit here? The Prime
Minister has piloted the Bill. Let
him sit. ‘

__ SHRIL P.SHIV SHANKER.:
This 1s a very strange argument,
"~ an argument which 15 avainst the

Cons:itutional  provisions.
(Interruptions)

SHRI VISHVIIT P. SINGH
(Maharashtra) : Sir, T ctave Your
indulgence. . . ({nterruptions)

© SHRI A.G. KULKARNI
(Maharashire) @ Sir, I want to say
one thing.. . (Interruptions)

ot egeas L AL ',
W @ Ay Foaw g Ay uAcs
T fgr qfs wesg o 5w
gifew 7 43 | ' :

SHRI A.G. KULKARNI
Siv, T waat fo oring o yalr notice
that in the Ra_]ya Sabha.. .

(Interruptions) . ... Nob;rdy from
the House anes oul .. . (Inferrup-
tions)

SHRI VISHVIIT P. SINGH :
"Sir, as a junior Member of this
House I wrala like to make a very
smail submission. We outht to
hang our heads ip shams tfoday..
(Interrupuo: 5)... We are all Mem-
“bars here.. . (]nterrupnom\ .
Do we have to vitiste the atmos-
phere so much .zs te say that we
~do not have mutual trust? .. .

(Interruptions)
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SHRIMATI RENUKA CHOW-
DHURY (Andhra Piadesh) : It is .
. (Interruptions)

SHRI - VISHVJIT P. SINGH
It is amazing. I request her not to

“adopt this kind of en attifuce...

(Interruptions)

'MR. CHAIRMAN : It is a
their discretion. The Chair has no
right to ask them to go out.

A1 e,

MR. CHAIRMAN Under
‘article 368 of i he Cons'itution, the
motion will have fo be adopied by

mgjority of the to- al membership
of the House and by a majority of
not less than two-thirds of the
Members of the House iJreseul and
voting.

The Question .is

“That the Bill furiher to amend
the Cons itution of Indie (Sixty~ .
fourth Amendment), as = passed-
by the Lok Sabhn, be takeu into
-consideration.”

The -House divided.

MR. CHATRMAN : Ayes : 157,
Noes : 83
AYES 157

Ahluwalia, Shri 5.5.
Alia Kumari - - -
Alva, Shrimati Margarsij

_ Amla, Shri Tirath Ram

Amrita Pritam, Siarimati
Anand Sharma, Shri
Ansari, Shri Mohamme ! Amin

" Avtony . Shri A.K.
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Bagrodis, Shri Saatosh
Bansal, Shri Pawan Kumat
. Barongpa, Shri Sushil
Bekal Utsahi, Shri

Bhajan Lal, Shri -
Bhandare, Shri Murlidhar Chandrakant

Bhardwaj, Shri Hansraj

Bhatia, Shri Madan .
Bhatt, Shei Jitendrabhai Labhshanker
Bhattacharjee, Shri Kamalendu
Bhim Raj, Shrl

Birla, Shri Krishan Kumar

. Chatterjee, Prof. (Mrs.) Asima

Chaturvedi, Shri Bhuvnesh!

Chavan, Shri §.B.

Chowdhary Ram Sewak

Darbara Singh, Shei

Deori, Shrimati Omen Moyoug %
Desai, Shri Jagesh

Deshmukh, Shri Shaukarrap Narayanrao
Dharam Pal, Shri %

* Dhusiya, Shri Sohan Lal
Dronamraju, Shri Satyanarayana
Dubey, Shri Bindeshwari
Faguni Ram, Dr.

~ Fernandes, Sari. John F,

Fotedar, Shri Makbaa Lal
Ganesawar Kusim, Shei 3
Ghufran Azan, Sari .
dealan. Shri R.T.
Gupta, Shri Visiwa Bandhu
Hanspal, Shri Harvendra Singh
Hanumanthappa, Shri H.
Mari Singh, Shri |
Hashmi, Shri Shamim
Hepiul]a, Dr. (Shrimati) Najma
Tuseip, Shel M.P. |

[RAJYA SABHA]  (Amds) Bitis, (6

Jacob, Shri M.M.

Judhav, Shri Vithalrao Madhavrao
Jamuda, Shri Dui-ga Prasad

Janl, Shri Jagadish

Jogi, Shri Ajit P.K.

John, Shri Yalampuri

Joshi, Shrimati Sudha Vijay

Kailashpad, Shrimatl
Kakaodkar, Shri Purushottan
Kalita, Shri Bhubaneswar
Katmadi, Shri Suresh

Kosrl, Shri7Sitaram

Khan, Dr. Abcar Ahmed
‘Khapa\rds, Miss ‘Saroj
Khatun,- Kumari, Sayseda
Kidwai, Dr. Mohd. Hashi=
Kollur, Shei M.L. .
Koya, Shri B.Y., Abdutla
Kutkarni, Shri A.G.
Kuthiravatton, Shrlv Thomas
Laxmi Namin: Shri .
Leaka, Shrl Kahnu Charaa
Lotha, Shri Khyomo
Madai, Shei Maulana Asad
Maheodra Prasad, Shri
Mahto, Skri Baadhu

Majhi, Shri Prichibi .
Malaviya, Shri Radhakishan
Malik, Shri Mukhtiar Singh
Manher, Shri Bhagatram
Ma:lsodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Matto, Shri Ghulam Rasool
Meena, Shri Dhuleshmr '

Mirga Irshadbeig, 8hr!
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Mishra, Dr. Jagaanath
Mishra, Shri Sheo Kumar -
Mishra, Shri Shiv Pratap
-Mittal, Shri Sai Paul
Mohammad Yunus, Shri
Mohan Singh, Shri
Mohanty, Shri Subas
Mobapatra, Shri Basudeb

Naik, Shrl G. Swamy
Narayanasamy, Shir V.
Natarajan, Shrimati Jayanthi

Pachourl, Shri Suresh
Pahadia, Shrimati Shanti
Palaniyandi, Shri M,

Pands, Shri Bishambher Nath
Pandey, Shrimati Maaorama
Pandey, Dr. Ratnakar
Panwar, Shri B.L.

Parmar, Shel Rajubhai A,
Patel, Shri Chhotubhal

Patel, Shrl Vithalbhai M.
Patil, Shrimati Paratibha Devisingh

Patil, Shrimati Suryakanta' Jayawaatrao

Pattnaik, Shri Sunil Kumar
Paglia, Shrl Naresh- C.

Rafique Alam, Shri

Ral, Shri Kalpnath
Ramachandran, Shri S.K.T.
Ramamurthy, Shri Taindivanam K.
Remanathan, Shri V. ’
Ratag Kumari, Shrimati
Rathwa, Shri Ramsinh

Ravl Shaakar, Pt.

Ray, Shri Deba Prasad

Razi, Shri Syed Sibtoy

Reddy, Shrl T. Chaadrasskhar
Richharia, Dr, Gyviad Day
Sahay, Shri Dayanand

Sahu, Shri Baikuaotha Nata
_Sahu, Shri Rajni Ranjan’
Sahu, Shei Santosh Kuamir
Salaria, Shrl Shabbir Ahmad
Salve, Shri N.K.P.

Batyss, Bahio, Shrimati

Sharma, Shri Chandan
Sharma, Shri Satish Kumar
Shiv Shanker, Shri-P.

Siddiqi, Shri Shamim Ahmed
Silvera, Dr. C.

Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri R.K, Dorendra
Singh, Dr. Rudra Pratap
Singh, Shri Surender '
Singh, Thakur Kamakhya Praiad
Singh, Shri Vishvjit P.

‘Solanki, Shri Madhavsiah

Sukul, Shei P, N.

Swaminathan, Shri G.

Swamy, Shri Subramanijan
Taimur, Shrimati Syedas Aawara
Tariang, Shri Jerlis E.

Thakur, Pr'of.r Chandresh P.
Thakur, Jagatpal Singa

Thakur, Shri Rameshwar
Thakur, Shri Surendra Singh
Thangkalﬁlu. Shri K.V.
Tiria, Kumari Sushila

Topden, Shri Karma

Tripathi, Shri Chandrike Prasad
Tyagi, Shri Shanti

Valiullah, Shri Raoof
Yerma, Shri Kapil
Verma, Shrimati Vesoa

Vikal, Shrl Ram Chandra

Vincent, Shri M.
Yadav, Shri Ram Naresh
NOES—83

" Advani, Shri Lal K.

Ajlt Singh, Sari

Amin, Shri Mohammed
Ashwani Kimar, Shri
Aurora, Sardar Jagjit Singh
Baby, Shri M.A,
Balanandan, Shri E.
Balsram, Shri N.E.

Bely, Shri T.R.
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Basu, Shri Chitta =
Basumatary, Shri A aritlal
Basu Ray, Shri Sunil
Bha_ttacharjee. Pro.f Sourendra
Chakravarty, Shrimati Bijoyﬁ
Chaudhuri, Shri Tridib
Chautala, Shri Om Prakash
Chowdhury, Shrimati Reauka

Das Gupta, Shri Gurudas

" Gautam, Shri Apand Prakash
" Ghosh, Shri Dipzn

Gopalsamy, Shri V.
Goswami, Shri Ramaarayan
Gowda, Shri D.B. Chandre
Gowda, Shri K.G. Thimms
Gurupadaswany, Shri M.S.
Jaswartt Singh, Shri -
Javali, Shri J.P.
Jethamalani, Shri Ram

Kaldate, Dr. Bapu
Kalvala, Shri Prabhakar Rao
Kar, Shii Narayar

Kiruttinan, Shri-Pasumpon Tha.

Kvunjach'n, Shri P.K.

Lakshmaana, Prof. C.
Lather, Shri Mohinder Singh
Ledger, Shri Davig

Mahajan, Sari Pram 1
Maheswarappa, Sari K.G.
Mabhishi, Dr. (Shrimati) Saroji.i
Malaviya, Shri Satya Prakash
Maran, Shri Murasoli #
Mehta, Shri Chimanbhei
Mishra, Shri Chaturanan
Mishra, Shri Kailash Pali
Moraraka, Shri Kamal ' [
Mukherjee, Shrimati Kanalk
Mukherjee , Shri Sainar . 3

Naik, Shri R.S.
Nallasivan, Shri A.

[ RAJYA SABHA )
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Padmnanabiz.n, Shri M:ntay
Patil, Shri- Vishwasrao Ramrao
Poddar, Dr. R.X,

Quaszm, Shri Mostafa Bin
Radhakrishia, Siri Puttapaga
Rahman, Shri- Moad. Khalzzlur )
Rai, Sari Rataa Bahadur
Rajaagam, Sari N. -~

Raju, Shri TI.S.

Raa, Shri Gopaia Rao

Ray, Shri’ Motaru Hacumanatha -
Rao, Shri Yalla Sasi Bhunshaaa
Reddy, Shei B. Satyanarayan
Reddy, Dr. G. Vijaya Mohan
R:ddy, Dr. Narreddy. Thulssi
Saikia, Dr. Nagsn _

S-in fia, 3hrinati Vijayy Rije
Sz, Savi Ashis

Szn, Shri Sakomal

Sidiigai, Shri Abdal Samad
Sinzh, S Ram Awadhesn
Siaha, Shri Yashwant

Sivaji, Dr. Yelamanchili
Sreziharan, Sari Arangil
Talari Manohar, Shri
Uncadra, Sari Papvatnanzal
Vag‘léla, Shri Shaner Sinh
Vijpayes, Sl Alal Biari
Venkairaman, Shei Tiadivasam G.
Verma, Shri Ashol Natu. |
Varm, Swi Viesndea
Visduthalai Vicamabi, Shei 5.
Yo iay, Shei Ist Duid

Yadav, Shri 5aurad

The wmiotion was not cairied by a
majority of the total  membership
of the House and by a majority
of not less than two-thirds of ithe
Members present and voting.

SHRI M.S. GURUPADA-
SWAMY? I ask ths Peims Minister
to acceyt the verdict honourably
and sead lis resigration. In view of -



T ——————y

ot Constitution
rho mandate and in view of the
pocliamentary tiépdition, T ask the-
Printe Minister to resign (Inferrup-
tions), In view of the demoeiitic
conventions, 1 ask the Prime, MF i
nister to tender his rosig o,

MR. CHAIRMAN: Ipu.t the |
seeond Bill to vote. Thevo i -an.
amendment by Shri Satya .Prakash =
 Malaviya for reference  -of the ’
Constitution (Sixty-fifth - Amcmd-

ment) Bill, 1989 to a M&t f
“mittee of Ra)ya. Sabha.- '

SHRI  SATYA PRA&ASH—
MALAYVIA : Sir, I am not ‘p“GsS ng
amg‘ndmmt.
The amendment
withdrawn.

MR. CHAIRMAN: Now, I put |
tho sccond Constitution Amend- |
ment Bill to vote.

was, by leave,

The question 1s:

“That the Bill futther to nmend
the Cons‘itution of India (Sixiy
fifth Amendment), as poassed by
the Lok Sabha, bs taken into
consideration.”

The House Divided.

MR. " CHAIRMAN: In order
to avoid any confusion, slips are
distriputed.  Each Member will
menijon his Division number and
will ‘write yes or no and put his

signature so that we wﬂl hﬂvs the |-

record. .
MR. CHAIRMAN: -A'yas 15,
Noes . 83
AYES—157

Ahluwalia, Shri S.8.

Alia Kumari -

Alva, Shrimati Margarct
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri .
Aunsari, Shri Mohammed Amin
Awnteny, Shri AK..

Bagrodia, Shri Santosh
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Bansal,. Shri Pawan Kumar
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Barongpa, Shri Sushil

Bekal Utsahi, Shri

Bhapan Lal, Shri -

dhandarc, Shri I\/urlldhar Chandrakant -
Baardwaj, Shri Haasraj

Bhatia, Shri Madan

Bhatt, Shri Jitendrgbhai Labhshanker

" Bhattacharjee, Shri Kamalendu

Bhim Raj, Shri
Birla, Shri Krishan Kumar

Chatterjee, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuvaesh
Chavan, Shri S.B. -
Chowdhary .Rara Sewak

Darbara Singh, Shri
Deori, Shrimati. Omem Moyong

Desai, Shri Jagesi o
Deshmuki, Shei Sha'\karrao Mﬂm
Dharam Fal, Shri

Diusiya, Shri Sohan Lal
Dronamraju, Shri Satyanarayana
Dubey, Shri Bindeshwasi i

Fagum Ram, Dr
Fernandes, Shri John
Fotedar, Shri Makhagy I.a]

[ g
Ganeshwar K usum, ,Sm
Ghufran Azam, S‘rm v
Gopalan, Shri ‘R; v

. Gupta, Shri Vishia Bandhu

. Hanspal, Shri Harvendra Singh

Hanumanthappa, Shrii H

-Hari Singh, Shri

Hashmi, Shri Shamim

" Heptulla, Dr. (Shrimati) Najma

Husain, Shri M.F.

Iacoo, Shri M M.

Jadhav, Shri Vithalrao Madhavmo
Jamuda, Shri Durga Prasad

Jani, Shri Jagadish ‘

Jogi, Shri Ajit P.K.

John, Shri Valampuri

Joshi, Shrimati Sudha Vijay

Kailashpati, Shrimati
Kakodkar;, Shri Purushottam
Kalita, Shri Bhubaneswar
Kalmadi, Shri Suresh

4
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Keorl, Styi Sitaram

Khag, D, Abrar Ahded
Khaparde, Mids Saroj -
Khateo, Kumari Sayestia
Kidwai, Dr. Mohd. Hashim'
Kollur, Sid M.L.

Koya, Shri B.V. Abdufla
Kulkarani, Shri A.G.
Kuthiravattom, Shri Tinomas

. Laxmi Narain, Shri
Lenka, Shri Kahnu Charaa
Lotha, Shri Khyomo

- Muadni, Shri Maulana Asad
Mahendra Prasad, Shri
Mahto, Shri Bandhu

Maghi, Shri Prithibi

‘Malaviya, Shri Radhakishan
8hri Muknatiar Singh

, Shri Bhagatram

ar, Shri Bhaskar Annaji

Meena, Shri Dhuleshwar

‘Mirza tmm :
Mishra, Dr. JagaRn '
Mishra, Shri Sheo '

Mishra, Siri Shivg
Mittal, Shri Sat Pauh,
Mohammad Yuous, Shei ™ ..
Mohan Singh, Shei
Mohanty, Shri Subas-

" Mohapatra, Shri Basudeb:

Naik, Shri G. Swamy

Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi

Pachouri, Shri Suresh

Pahadia, Shrimati Shanti
Palaniyandi, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar

Panwar, Shri B.L.

Parmar, Shri Rajubhai A,

Patel, Shri Chhotubhal

Patel, Shri Vithalbhai M.

Patil, Shrimati Pratibha Devisingh
Patil, Shrimati Suryakanata Jayawantrao
Pattnalk, Shri Sunil Kumar
Puglia, Shri Naresh C.
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Rafique Alam, Shri

Rai, Shri Kaipanth )
Ramachandran, Shri S.K.T.
Ramamurthy, Shri Thindivanam K.
Ramanathan, Shri V. :
Ratan Kumpri,. Shricetf

Ravi Shamkes, Pt. . . .
Ray, Shri Doba Praasd” = = ..

Reddy, Shei T. Ctandeyskbar

Richharia, Dz, . QGovind Das.

Sahay, Shri Dayanand
Sahu, Shri Baikuntha Nath
Sahu, Shri Rajni Ragism
Sahu, Shri Santosh Kumes
Salaria, Shri Shabbir Ahmad
Salve, Shri N.K.P.

Satya Bahin, Shrimat
Sharma, Shri Chandam
Sharma, Shri Satish Kumar
Shiv Shanker, Shri P..
Siddiqi,. Shri Shamim Ahmed
Silvera, Dr. C,

Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri R.K. Dorendra
Singh,- Dr. Rudra Pratap
Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Singh, Shri Vishvjit P.
Solanki, Shri Madhavsingh
Sukul, Shri P.N.
Swaminathan, Shri G.
Swamy, Shri Subramauian

Talmur, Shrimati Syeda Anwara
Tuh_n'.‘ Shiri Jerlie E. 7
Thakur, Prof.. Chandrash P.

- Thakur, Jagatpal Singh

‘Thkuc.JSMi Rameshwar
Thakur, Shri Surendra Singh

Thangkabalu, Shri K.V.

- Tiria, ‘Kumari Sushila

Topden, Shri Karma'

" Tripathi, Shri Chandrsika Prasad

Tyagi, Shri Shantl



